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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised by the 
Committee, do present on their behalf this Fiftieth Report on the action 
taken by Government on the recommendations of the Public Accounts Com- 
mittee contained in their One Hundred and Seventy-Third Report (Fifth 
Lok Sabha) on Paragraph 34 of the Report of the Comptroller and Auditor 
General of India for the year 1972-73, Union Government (Civil), relating 
to the Directorate of Advertising and Visual Publicity (Ministry of Informa- 
tion and Broadcastingj . 

2. On lo August, 1977, an 'Action Taken Sub-Committee' consisting of 
the following members was appointed to scrutinise the replies received from 
Government in pursuance of the recommendations made by the Committee 
in their earlier reports. 

I .  Shri C. hI. Stephen--Chairman 
2. Shri Awke Krishna Dutt-Corwcw 

3. Shri Gauri Shankar Rai l  
4. Shri Tulsidas Dasappa 1 
5. Shri Kanwar La1 Gupta Members 
b;. Shri Zawar Hussain i' 
7. Shri \'asant Sathe J 

3 .  The Action Taken Sub-Committee of the Public Accounts Committee 
(1~3;~-~8) considered and adopted the Report at their sitting held on 28 
Novernkr. 1977. 'The Report was finally adopted by the Public Accounts 
Cammittre ( I  977-783 on 20 December, 1977. 

4. For facility of reference, the conclusions,'recommendations of the Com- 
mittee have k e n  printed in thick type in the body of the Report. For the 
sake of convenience, the conclusions/recommendations of the Committee 
have also k e n  appended to the Report in a consolidated form. (Appendix 
XVII) 

5. The Committee place on record their appreciation of the assistance ren 
dered to them in thir matter by the Comptmller and Auditor General of 
India. 

C. M. STEPHEN, 
chmimon, 

Public Accounts Committee. 



CHAPTER-I 

REPORT 

I .  I. This Report of the Committee deals with the action taken by Governmen* 
on the Committee's recommendations/observations contained in their 173rd 
Report (Fifth Lok Sabha) on paragraph 34 of the Report of the Comptroller 
and Auditor General of India for the year I 972-73, Union Government (Civil) 
relating to the Directorate of Advertising and Visual Publicity ihlinistry 
of Information and Broadcasting). 

1.2. The I 73rd Kcport of the Committee was presented to the Lok Sabha on 
the 5th May, 1975. It contains 35* rtcommendationslobservations. The 
time limit of six months laid down for hrnishing Action Taken Notes expired. 
in this case, on the 4th November. I 975. Even before this time limit expired. 
the Secrc.tar) of the Ministry was addressed in advance. on 26th :Iugwt. 
1975 to ensure compliance with the obligation to furnish the action taken 
notes in time. In this communication dated 12th September, r 975. the Secretan 
of the Ministry replied that he war "personally looking into the matter" with 
a view to gettiny the replim expedited and ensuring that the Action Takrn 
Notes were writ to the Committee shortly. When despite this assurance, n o  
action takrn notes were received from the Ministry. the attention of thr 
Secretar? was again drawn on 14th November, 1975, to the delay in fur- 
nishing ( ~ f  the action taken notes. This was followed up bv another re- 
mindcr datrd 2nd Febnran, 1976 sent to the Secrctar).. 

I .  j .  In paraqlaphs 1.12 to I .  14 of their 220th Report ot the Public .kcounts 
Committee Filth Lok Sabhaj presented to Lok Sabha o n  28th April. 1976, 
the Co~n~nit t rc  had i n l o  alia referred to the inordinate dela\ on the part of 
the hlinistrv of Information and Broadcasting in furnishing action taken 
notes. Furthrr, the Committee had, in paragraph 1.38 of that Report, 
recommrndcd that :- 

T h e  Committee take a serious view, in particular, of the total non- 
rcceipt of any Action Taken Note fmm the Ministn of Infonnation 
and Broadcasting on the Report rclating to the Directoratr of 
Advertising and I'isual Publicit?., which was presented to the Lnk 
Sabha as far back as May, 1975, despite an assurance given in 
September, 1975 that these would be sent 'shortly'. What is 
wen more disturbing is that communications addressed in this 
r qa rd  to the S c m t a n  of the Ministry have not been acknowledged, 
Ict alone, answered. This, in the Committee's view, is entirely 
impermissible and unwarranted. The Committee nould like 
the reasolls therefor to be looked into immediately with a vim\. 
to fixing rrspnsibility. All the Action Taken h'otcs should also 
he made available immediately to enable the Committee to do  their 
duty by Parliament and finalise their Report." 

*Total nurnbcr of rccommcndations including thrrr contain4 in aphs I .  I 0.2 
I. 103 and I .  104 o l  the 1 7 y d  Report xu 3) but was inadmundy mmtanyu in tbc 
Summary of Concluion/recommcndption (Appendix 111 of r 73rd Report). 



1.4. On  8th June, 1976, attention of the Secretary of the Ministry was 
again drawn to the above mentioned adverse comments regarding the un- 
conscionable delay involved in this case. In  reply, the Internal Financial 
Adviser, Ministry of Information and Broadcasting assured on 15th June 1976 
that "action taken notes will be furnished possibly by the end of this week 
and in any case not later than a week from the date of issue of this letter 
since the matter was being pursued by them on most immediate basis". 
Unfortunately, this assurance was also not kept up. The Secretary of .the 
Ministry was again demi-officially reminded on 5th July, 1976. In the 
meanwhile, the Secretary of the Ministry addressed on 5th July, 1976 a 
communication to the Chairman, PAC in which he stated: 

"At the very outset, I must confess that there has been avoidable delay 
on our part in furnishing notes on the action taken on the 17yd  
Report of the Public Accounts Committec relating to paragraph 
34 of the Report of the C Bc AG for the )ear ~<,;n-73. 1 ofler 
111)' sincerest apologies for this delay and crave your indulgence to 
b a r  with us for another month, within which action on all pending 
PAC Reports would be completed. So far as the I jgrd Report 
is concerned, I am arranging to send the Action 'I'aken Report 
before the 15th of this month. I do hope and trust that you would 
be ~ ~ C ~ O U S  enough to accept my apologies on behalf of the Minist?. 
I wish to assure you that such delays trould not I-ccur in future and 
notes on action taken or proposed to I)e tahcn on the PAC's 
Reports relating to this Ministry would be procrswd on a top 
priority 1,asis. 

I once again assure you that we hold thc PAC in highest regard and 
will comply with its directives a ~ d  recomn~rndations with the 
utmost promptitude in filture." 

I .5.  Action Taken Sotes on 32 recommendat io~~s~o~~sm ations contailled in 
the aforesaid Report were at last received from t l~e  hlinistq on 15th July, 
1976 and on 3 recommendations/obsemations on 30th Jul),, 1976. 

1.6. Tbt Action taken notes on ncommmdaiions observations made 
by the Coplmitttc in their x7yd  Report (Fihh Lok ScbbP) on the 
Directorate of Advertising a d  Visual Publicity wen mdvtd from 
the Mini.try of Information a d  BroadcudDg in July, I@ inmW 
of Nowmbrr 1975. Thn was thus a dcky of more than g months 
in furnishing action taken notes. The ministry of information and 
Broadcasting have apologired for this inordinate delay. The 
Commhta would, bawcva, like to exnph0d.t that action on recom- 
mmdrtionr/oburvadoru made by tium rborrld in ibturt be initiated 
by the M h t r y  of InEomtion and Broadarrtiry soon &er pnstn- 
trdon of Report. to the Horuvu, u to avoid delays in h d o h i n g  of 
.cdon taken note. tO tbe Committee. 

1.7. The Action Taken Notes received from Govcmment have been broadly 
categorised as undw :- 

(i) Rccommrndationr/Ob~~~~rionr thal have been accepted by Coumrmcnt. 



(ii) Recommmda/ions/Obur~aii~ns which /he Ci n miitte do fit t dtsire io  jtrrrue 
in view of  the replies o j  Government. 
S1. Nos. 10, 11, 13, 17, 18, and 19. 

(iii) Reccm~mendatwns/Observations replies lo which have not been acce#ted 
by the Committee and which require reiteration. 
SI. Nos. I ,  2, 3, 4, 5, 8, 9, 16, 22-29, 31 and 32. 

1.8 The Committee will now deal with the action taken by Government 
on some of their recommendations/observations. 

Rates o f  Advertlrernent (Paragraphs I .48, 1 .so, 1.51 and 1 .52, SI. Nos. 
1, 3-5). 

1.9. The Pres Commission (1954) had expressed the view that Govern- 
ment would he justified in claiming a special consideration in respect of the 
rates charged by the newspapers and can insist that "the rates should follow 
a particular pattern without reference to language, location of the paper." 
The Commission suggested "a telescopic maximum rate" subject to an over- 
all maximum of Rs. 15 per s . ~ .  inch i.e. Rs. 6 per s . ~ ,  cm. in respect of con- 
tracted display advertkements. Such a rate structure would it was stated, 
take into account the fact that the cost of production of a newsprint decreases 
with higher circulation. The maximum rates recommended by the Commis- 
sion ranged between Ks. I .54 per s.c. cm. for display advertisements to news- 
papers with a circulation of' 5,000 and Rs. 6.00 per s.c. cm. or newspapers 
having circulation of 81,500 copies and above. 

I .  I o. Giving reasons fbr not accepting the Commission's suggestion, 
Ministr) of Information and Broadcasting had explained in a written note, 
that the aforesaid ceiling implied that all the newspapers having circulation 
abovc 8 I ,500 should be treated uniformally u-ithout any further increase 
in rates, however high their circulation might be. The suggestion was stated 
to suffer from the disadvantage that government could not force newspapers 
to accept lower rates than what they had been getting. Similarly, the Govern- 
ment felt that it would have been a severe drain on the resources of Govern- 
ment if newspapers charging Imvcr rates were suddenly to enhance their 
charges. 

I .  I I .  The Enquiry Committee on Small Newspapers (Diwakar Cammi- 
ttee) recoinmended in 1965 that "either the Tariff fixed by the Press Cammis- 
sion (which needs to be revised upwards in view of the tremendous rise in 
prices since 1954) may be introduced in the case of all newspapers and perio- 
dicals or small newspapers may, as in the case of big newspapen, be permitted 
to raise [heir advertising rates from time to time so as to confoml to the 
minimum rate accepted by Commercial advertisers." In pursuance of this 
reconlmendation, Government announced the following decision in Parlia- 
ment on 30th May, 1967 :- 

"Newspapers and periodicals a n  free to fix their own advertisement 
rates. DAVP wiii make use of such organs whose rates are suitable 
and acceptable to him from the point of view of publicity rc- 
quirements." 

I .  I 2, The Chanda Committee had recomnlended that advutisenlents shoukl 
be so $acca as to give a return on the expenditure i n c u d  by reaching tbe 
people concerned. This, it was stated, should be the basic principle and not 



4 - 
distribution of patronage or largesse. The recommendation was 
accepted by Government and it  was stated that:- 

.'The Government policy is to encourage small newspapers, 
consistent with the requirement that advertiscrnents should obtain 
widest possible coverage. The distribution is not made on thc basis 
of patronage or political consideration." 

1 . I 3. In  paragraphs 1.48, 1-50, I -51 and 1.52 of their I 73rd Report (5th Lok 
Sabha), the Public Accounts Committee had recommended that : - 

( I )  The Committee find that while advertisements released by Gov- 
ernment to the Press occupy as much as 80 per cent in trrms of 
space in small and inediuni newspapers, they get no more than 50 
per cent of the total advertisement charges paid by Govcrnment. 
As Diwakar Committee had pointed out as early as 1965, this 
was due to the fact that while the rates for small and medium 
newspapers are low, thr bigger newspaper5 charge vet-) high rates. 
Moreover, while the bigger newspapers tiavr been permitted to 
raise their rates marly times, the small newspapers arr being paid 
even lower rates than those recommended by the Press Cbmmission 
as far hack as 1954. (Paragraph I .48). 

(2) The Clomrnittec were illformed that tlic C;o\.crnment  ha\^ not acccpted 
the recomnxndation of the Diwakar C:ommittrr on the grouncl 
that they could not lbrce thr big Ne\l:spapers to accept lowc'r ratrs 
than what the). have been getting and it \voiild haw been a severe 
drain on the resources of the Go\,ern~ncnt if ncwpapers charging 
lo\\.er rates were to be allowed suddenly to cnhance their charges. 
The Committee further note that in &la),, 1967, tlic Govrrnmcnt 
announced its policy regarding advcrtistment rates which wax 
more or less a recognition of the existing ~x~dt ion  and in fact gave 
more freedom to the big newspapers to fix their own advertising 
rates iParagrapl.1 1.50). 

(3) The Committee arr. perturbed to find that in spit(* o f  Government 
avowed policy of entrusting the mediurn aud small newspapers 
with a large share of' advertisenrent, therc has Iccn no marked 
increase in the percentage of advcrtisement in terms of revenue 
given to them. J t  has stood at a b u t  50 per cent for the last 5 
years. It is indicative of thc fact that no serious efiort has been 
made by Government in this behalf: (14ragraph 1.5 I ) .  

(4) The Cammitter recommend that it should be 1x)ssible for Government 
to give an increased percentage of the display advertisements to 
medium and small newspapers in ternis of' advertisement charged. 
Thi, objective can be achieved if Government undertake a s p -  
tematic survey 01' all the medium and small newspapers language- 
wise and area-wise and release display advertiscmcnts to them 
keeping in view the readership coverage desiled in tcrms of' the 
objective of advertisement. 'T'hr performance in this behall 
shr~dd he monitored at the level of' the Ministry so that effective 
m e d i a l  m a s u m  as necessary may be taken without delay. 
(P-lsraph 1.52) 



x . I +  Explaining the factors which dominate the matter of determination of' 
advertisements rates, Government have stated in reply to paragraph 1.48 
that :- 

"Rate of advertisements in the newspapers are fixed by the publishers 
keeping in view the market demand for the space in their Publica- 
tions and the rate that they can charge in competition with other 
newspapers. The following factors dominate in the matter of 
determining rates : 

( i j  Chxlation : It is the most important elernrnt particulary 
because the numher of copies sold 
(which can be easily verified) determine 
the reach of the advcrtisemcnt : 

( i i j  'I'hc market potential of' the area covered ; 

(iii; 'The purchasirlg power 01' its readership ; 

,iv' Standard ol production. 

'I'he circulation is the main factor for the determination of rate-higher 
the circulation higher would be the rate. (The space of an ad- 
wrtisen~ent is the same whether the paper is big. medium or smallj. 
For example thr cost of an advertisement measuring loo col. cms 
in a I l~ \ \ .S j ) i~ l~ r  with a circulation of 3,00,000 copies and a rate of' 
Ks. 30 - I).?.('. cm. \\.odd be Rs. 3,000, - ; to achieve the same 
circulation \\.e will use 300 newspapers of small categor). 
having l o w  circulation each. Even if they are paid at the mini- 
mum :.ate of' Ks. I . l o  p.s.c. crn. blus 30 per cent surcharge the 
total cost in 300 newspapers would come to about Rs. 46,800 - per 
insertion. 

Speaking space~ise, w4lile the space in a big nen'spaper wodd be: 
I x loo-IOO col. clns., the total space in the 300 small papers 
\~ould he 300 x loo-30,000 col. cins. Space is, therefore, not 
\%orktd on the basis of actual copies printed or circulation of a . nebbpaper. Space and cost percentages thus would work out 
10 : 

Gtncrally the DAVP resist an attempt on the part of big nrwspapers 
to put up their advertlsemcnt rates from year to year. Where 
reasonable rates cannot be negotiated, in the case of' a particular 
apcr, its use for Government advertisements had been discontinued. 

fn thr case of medium and small newspapers by and large their 
rate card ratcs/the rates demanded by the111 at the time of review 
of rates every year arr accepted taking a liberal view ol'their financial 
position. By way of illustration, three statements are attached at 



Appendices I, I1 and I11 indicating the card rateslrates demanded 
by 20 big newspapers, 20 medium newspapers and 20 small news- 
papers during the last five years. In  any case, it would be appre- 
ciated that the DAVP cannot pay rates higher than those charged 
by the newspapers from any commercial advertiser." 

I .IS. The Appendices I, I1 and I11 referred to in the aforesaid reply of 
Government, indicate that the range of DAVP approved rates during the 
period 1972-73 to 1976-77 in the case of big newspapers vis-a-vis medium and 
small newspapers had been as under :- 

(Raf t  per >in,clc c~lurnn cmtirnctn) 

Yrar Rig Ne~r-spapcn Mcdium Nrvspapen Small Newspapers 

Rs. Rs. Rs. 

1973-7.1 . . . 5 ' 0 2 7 ' ~ ~ )  DO. 0 .  5 G  to 5' 00 

1975-76 . . Do. Do. 

1976-77 . . Do. Do. 0.80 to 5' 40 

It would be seen from the a h v e  figures that during the last 5 years (1972- 
73 to 1976-7i), while the approved DAVP rates for small and medium news- 
papers ranged between Re. 0 -  50 to Rs. 5.40 and Rs. 2.50 to Rs. 12.00 per 
single column centimetre respectively ; the big newspapers were offered 
advertisements at rates ranging between Rs. 4 to Rs. 29.60 per single column 
centimetre. 

J -16. Refemng to the Committep's recommendation in paragraph I ' 5 0 ,  
it has also k e n  stated by Government that : 

"The position has elaborately been explained in reply to para I .48 above. 
Keeping in view the publicity requirements, every effort is made for incr easing 
use of small and medium newspapers." 

I .  1 7. In reply to the Committee's recommendation in paragraph 1.51 for 
a largers hare of advertisements to medium and small newspapers, Government 
have stated that : 

"So far as mass campaigns are concernc.d. the share of small and medium 
newspapers in terms of cost has \.arid between 68 per cent and 
loo per cent during 1974-75 (\,idc Table in para 1.19 below)- 
The overall percentage comes clown mainly because of ch i f i ed  
advertisements which are intended for a particular class of ruder-  
ship. In this connection, the statement at Appendix I X  indicat- 
ing the position from the year 1967-68 to 1975-76 may be seen." 

t . I 8. I n f i t i o n  furnished by Government in (Appendix IX) of their afore- 
raid reply indicatw that since 1967-68, the percentage share of Classified/ 



Display advertisements in terms of cost in the case of small and medium 
newspapers was as under : 

-. - . ------ - - . .. - . . ... --- . - 
Classified Display 

Advertisements Advertuernents 
Sear --- 

Big Small & Rig Small & 
Medium Medium --- - 

1967-68 . . 68.28 31'72 33-53 66.47 

1975-76 48. 77 j I .  27 29- 47 70' 57 - - - -  -- 

I t  would br seen from the above taldr that while thc medium and small 
newspapen got durinq the year 1975-76 in tmms of cost, more than 70 per 
cent of 'display' advertisements, their sharr of the 'classified' advertisements 
was no more than 5 1 . 2 7  per cent. 

I . ~ g .  Referring to the Committee's recommendation in para I 52 for 
increased percentage of the display advertisements and monitoring of the 
performance in terms of objective of advertisement, Go\ ernment ha\ e 
replied that : 

"This is already being done. For instance, during 1974-75 the appro- 
ximately percentage in terms of cost of display advertisements 
given to small and medium newspapers was as fo l lo~s  : - ...~ .. - . ~ . -- - .~ - - . ... .- ... -- - -. 

Ilirplay ;\d\.crtisenlent* .\ledium 8; Sn~i~ l l  
newspapen appmx 
prrcentage in rrnns 

of cost 

Sational Integration . 9 7 

Crow XIore Food , 100 

Small Pox F,radication . 9 5 

National Savi ~tgu. . 77 

Save Crab . 83 
- - - . .- -- - . - -- - - - - - - - - - - - - - - - - 

The list of medium and small newspapers is kept under constant review 
on the basis of statistics collected by the Registrar of Newspaper." 



1.20. The Qmmitteenott that the percentage rhrrt of 'diyplay 
adverdsement~' in terms of cost in the care of rmall and medium. 
newspapers has gone up from 66.47 per cent in 1967-68 to 70.58 per cent 
in xg75-@--an in- of 4 per cent in a period of 8 years. The 
Committee art not impressed by this achievement. The Committee, 
therefore, rdterate their recommendation that it should be possible 
for Government to give an increased percentage of the display adver- 
tisements to medium and small newspapers. 

Hindi and o t h r  Latquages newspapers (paragraph r .49, SI. iYo. ni 

1.2 I . Stressing thr need to +re greatrr percentagr of ad\ rrtisrmcnts h t h  in 
terms of space and valw to national and reginrial languagrs ne\vsp;lpc.rs. the 
Committee liacl in paragraph 1.49 oS thrir Report ol~ser\,ed as follows : 

"The Committee find that more than 44.65 per cent of' total expendi- 
ture \\.as incurred on advertisements in 1972-7.7 on papr r sand  
periodicals brought out in English medium. \Vliilc this percentagca 
has gone up for English medium papers and periodicals, the F r -  
centage for Hindi medium papers and ~xriodicals has coinr down 
f~-onl 20.8 prr Cent in 1972-73 to 18.8 prr cent in If)7:3-74. .'I'h 
Comniittee consider that with the growth of papers and prriodicals 
in national and regional languages, greater percentagr of advertise- 
ments both in terrns of space and value should br given to national 
and regional language papers." 

I . 2 2 .  Government ha\.r furnished the follo\\.ing reply to this recommrlicla- 
tion : 

"Thr prrcentape fluctuates fiom )car to )car drprnding ( n \ arying p u b  
licit\. requirements. However, ever). endeavour is made that 
language newspapers should be increasingly used. Ah will 1)r 
observed from the statements enclosed at Apjwndicrs I\ ' ,  V, \ ' I .  
\'I1 and \ ' I l l ,  the percentage in the case of Hindi and o'her 
regional language newspapers and periodicals in tern~s of money 
vis-a-ens the English nrwspapers has been as under:-- 

t l i ~ d ~  and English 
orhcr rr- papers. 
zional la- 1vriod1- 
ng~lagr rals 
papcrh ' 
pr r i d i -  
ral* 



While releasing advertisements, clear weightage is given to small and 
medium papers/periodicals and those t~eing published in specially 
backward or remote or border areas. No discrimination in the 
rates of advertisement is made on the ground of the lankwage of the 
paperslperiod icals." 

1.23. The Committee have not been furnished separate figures of 
percentage expenditure on advertisement in Hindi Ntwspaperslperio- 
dicals. It is, however, a matter of satisfaction that in the case of 
Hindi and other regional language newspapers and periodicals 
taken together, the said percentage increased from 57.83 per cent 
in 1971-72 to 65.08 per cent in 197576. The Committee have also been 
assured that "no discrimination in the rates of advertisement is 
made on the ground of the language of the papers periodicals". It 
is essential that no Indian language newspaper or periodical finds 
itself at a disadvantage when pitted against English language publi- 
cations of a comparable character. 

1.24. Referring to the absence of any meaningful and comprehensive 
readership suwey, the Committee had in paragraph I .54 of their report recom- 
mended that : 

"The representative of the kfinistn has admitted that there has been 
no meaningfill and comprehensive readership sun.e)- so as to deter- 
mine w4icther the advertisement had, in fact. reached the desired 
readers. It is imperative that Government should ha1.e suitable 
machinery to critically and scientificallv appraice the t lpe of 
readership co\wecl In. papers, so that ad\.ertisenirnts could beso 
placed as to Set the I m t  return for the outla\,." 

1.25. Acc~pting in principle the Committee's recomnicndation, Govrm- 
mrnt have stated that : 

"'l'hr~.t. i c  no dcrn inq the fact that a comprehen\i~c.rrport on the Indian 
Prrss qiving profile of the rcadtmhip of various newspapers. priodi- 
cnls. rrc. could be ust-fd data for dra\ving or~t  nicd~a lists on scien- 
tific Imhi5. This. however, is a stupendous project. The Xlinistr) 
ha$ a Directnratr of E\.alutation for feedback studies. \Ye ha\.e also 
adequate expertise located in the Indian Institute of hiass Commu- 
nication for such studies. The  recommendation of the Committee 
is acceptrd in principle and a survey \ \ i l l  he madr." 

1.6. The Committee note that Government have accepted in 
principle their recommendadon for a comprehensive readership 
survey with a view to determining whether advertisements do in 
fact reach the class of readers in view and also give the best return 
for the outlay. With the Ministry of Information amd Broadcasting 
already having a Directorate of Evaluation for feedback studies and 
adequate expertise in the Indian Institute of Mass Commaniardon 
such a survey should not be too "difficult. The Committee urge that 
the job be expedited and the redts communicated to them withomt 
delay. 



/~~ in Advcrtism~It Rates (Paragraplr I 55, $1. No. 8). 

1.27. Stressing the need for laying down uniform rates for newspapers1 
periodicals published from the same station in the same language and 
having more or less the same circulation, the Committee had, in paragraph 
I .55 of their Report, recommended that : 

"The Committee find that the milli-rates (rate per-centimetre per 
1000 circulation) allowed to some newspapers and periodicals 
published in the same language and with more or less the same 
circulation varied up to thrice nearly. Conversdy, rates being 
the same the circulation varied as much as thrice. There was also 
substantial variation in making allowance for relative circulations, 
in the amount of payment for advertisement obtained by News- 
papers and periodicals published from the same station and in the 
same language. The Committee would like Government to exa- 
mine the entire question of fixing the milli-rate (rate per centi- 
metre per 1,000 circulatio~i) kcrping in view the size of nrwspapersi 
periodicals with rrfcrence to its circulation, language, place of' 
publication and tlw impact it has on public mind. Co~rrnment may 
lay down unilorn rates for ne~\~spapc.n/periodicals published from 
the same station in the same Ianguagc and having more or less 
same circulation." 

1.28. In their reply dated 15th July, 1976 Govcmment have stated 
that : 

"Circulation is not the sole criterion for fixation of advertisement rates. 
Newspapers coming from the same place, same language, with 
almost the same circulation, do havc different rates, because of 
their calss of readership, contents, standard and cost of production 
and pulling powrr etc. Some examplrs are given in Appendix X. 

1.29. The Committee understand that in a meeting 01' the Consultative 
Committee of the Ministry of Information and Broadcasting held on 29th July, 
1976, the Mernlxrs were informed that the DA\'P would observe the following 
principles while selecting newspapers for releasing advertisements : 

( i )  The papers must observe the well known standards of journalistic 
ethics. 

(iij Weightage will be given to s~nall, medium and language papcrs. 
When circulation is the same, rates will not be lower fmm one 
newspaper to another on thr ground of language. 

(iii) Weightage will be given to papcrs I~cing published in specially 
hackward or remote or border areas as well as to papcrs published 
for the weaker sections of the society. 

I .go. Answering supplement,aries to Starrttd.Quctstion No. 27, on I 1-8-1976 
in the Lok Sabha, the Deputy Minister in the Ministry of Information and 
Broadcasting (Shri Dharam Rir Sinha) stated that a Committee consisting of 
the Chief Cat Accountant and the Financial Adviscr and of the DAVP was 
going into the rate stnlcturt. 

1.3s. Having f d  that the millGratcs (rate ceatimetn per C xooo ctrmlndon) for new.papcn per iodid  pubb from the same 



stdon kr the same hnguge rod h v k g  more or less the .rme cir- 
culation varied in ratio of nearly x to 3, the Committee had 
mended, inter alin that "Government may Iny d m  d o r m  rates for 
newmprper/periodida published from the same stadon in the u m e  
language and having more or Ins the same circulationn. A c c o d n g  
to the Wormation fruni.hed to the Consultative Committee attached 
to the Ministry of Information & Broadcasting on agth Jdy, I@, 
Government had decided, in prkbciple, that weightage wiU be givtn 
to small, medium and language papem d "whm circulation is the 
same, rates will not be lower from the one newspaper to .pother am 
the ground of language." Answering suppkmcnt.ries to Starred Qu- 
tion No. 21 on 11-8-76 the Demutv Minister of Idormation Q B d -  
casting inf'ormed Lok Sobha &at a Committee c o n d d q  of the Chief 
Cost Accountant and the FhaacW Adher  d of the DAW wr. goiag 
into the rate structure. The Committee ucc strongly of the 6 ~ 
there should be no discridnation in advertisanent rrk. on t h  
ground of language. 

News- 4dvertisem~1t Ratio (Paraqraph I .56, SI. No. 9). 

2 In paragraph 9.7.1 .  nf their Report, the Fact Finding Committee 
on Ne,vspaper Economics i,Januan 1975) had recommended that : 

"The Press Commission recommended that the accepttd ratio between 
news and advertisement should be 60 : 40. This ratio had been 
rccornmcnded bv other bodies also. While agreeing with the 
general principle that a newspaper should devote the greater part 
of its space to news and that, therefore. a 60 : 40 ratio 
between news and advertisement would be commendable, the 
Committee recognises the difficulties of the present situation. 
The Committee also takes account of the fact that the shortage of 
newsprint will continur. If there is an increase in domestic pro- 
duction there will also he an increase in domestic demand and, 
therefore, the position will remain difficult. In these conditions, 
it is unrealistic to ask newspapers to limit the advertisement space to 
40 per cent. But at the same time it will he unfair to the readers and 
ultimately suicidal to the newpapers themselves if a particular issue 
of 8 papen contains 3 full p a p  of advertisement (a page or two of 
which contain only a few lines of news. with advertisement filling 
up the rest of the space and another page or two in which adver- 
tisement covers more than half of the space. It should not, 
therefore, be unreasonable to suggest that as long a. the prcsent 
shortage contirtues, the news-advmisement ratio in the total spa- 
should he around y : 50. When conditions improve, the adver- 
tisement space ratio should be brnught down, with the 40 per rent. 
ratio lwing rrqarded as the goal to tw reached." 

r .33. The PAlic Accounts Committee had. in pangraph r '56, re- 
commended as undcr : 

"The Committee suggest that in determining a rational rate for adver- 
tisement, Government should also takr into consideration the news 
covcrage by the paper as compared to the space dtvotcd to ad- 
vertisements. The Committee feel that thosc which cam: mow 
reading matter as cornparcd to mere advertisements should 

3084 LS-2. 



.receive more consideration while determining the release of and 
char es for Government advertisements. Such of those papers 
whic 71 do not conform to the expectatiops of Government in this 
regard should not receive the usual quota of advertisement." 

r .Q.+ Government's reply to the recommendation was : 

"The Fact Finding Committee on Newspaper Economics consi- 
ders 50150 ratio between news and advertisrments as a f air ' one. 
This is Imrne in mind by DAVP while relrasing adt,crtisrments." 

I 5 .  The Committee note that tbe Fact Finding Committee 
an Newspaper Economics hid considered 50:50 ratio between news 
and advertisement as a fair one d y  "as long as the present shortage 
of newsprint continues". The availability of newsprint having 
eased since. Government should consider tbe question of giving 
a greater share of its advertisements to newspapers which devote 
more space to news than to advertisements and also lay down 
other suitable norms. 

A[locarion of Newsprint Quota and releasc of Advcrtiscntenrs to  n l a c k -  
lined himspapcrs Periodicals (Parngr aplz I ' 70,  SI. hro. 16)  

r . 3 6  In the statement referred to in rcply to [>art (a') of Starrcd Ques- 
tion Ko. 374 answered in I d  Sahha on 9th J t~ne,  1971. thc Miniatw ofstate 
in the hlinistn of Information and Broadcasting (Snit. Nar~dini Satpath!.) 
stated inter a h ,  as under : 

"Advertisements are withheld from s~ich nc\+ spaprs and pcriotli- 
cals which habitually indulge in virulent propaganda inciting 
communal paesions or preaching violence., or offend sociall) 
accepted conventions of' public deccncv and nlorals t h ~ ~ s  1111dt.r- 
mining the basic national interests. Tlir I'olitical afiliaticm of 
a newspaper is, however, not taken into ronsidrration \\Ililr 

r .37.  I n  pragraph r ' 70 of their I 73rd Krport, thr ( h m n ~ i t t w  had 
expressed thrir surprise and distress that t h o u ~ h  thrrr was a provision fijr 
blacklisting of newspapers and periodicals Tor i nc lu l~ in~  in malprarticrs, 
in actual practice no such list was being maintair~ecl. Thr  C:omlnittrr 
had desired that 'effective action' should be takcn to rltsrirp that Ihck- 
listed newspapers and prriodicals are denied ncwaprint quota, advrr- 
tisement etc. and are proceeded against as admissible uncicr thc law. 

I 8 .  In their reply furnished on 15th .July, 1976, Goverr~n~wt  havc 
stated that : 

"All newspapers and prriodicals that violatr- thc. C;ovrrr~rnrnt pnlicy 
on advcrtiscmcr~t are not given any advrrtiscn~cnt by DA\'P. 
in  this context, it will be relevant to rccall that Govrrnrnrnt 
policy on advertisement had been placwl in the table of' lwth 
Houses of Parliament. Newsprint quota, however, cannot 
be denied unless the puMication of a newspaper is stopped." 



I -39. Giving further information, Government have stated in their 
subsequent reply* dated 30th July, 1976 that : 

"The Government Policy on Advertisement was placed on the Table 
of Lok Sabha in response to Starred Question No. 374 (on 9-6-1971). 
The same policy is still in vogue. The newspapers buy newsprint 
with their own filnds and Government have assumed only 
certain regulatory powers to arrange supplies. In  the press 
arid Registration of Books Act, 1867 a newspaper has 
a right to continue, unless it has contravened this law. 
Opposition to the policies of Government is not a ground provided 
in this law for stopping the publication of a newspapers. 

No lists of Newspapers/Periodicals which are black-listed for indulging 
in malpractices is maintained by the Ministr) of Information 
and Broadcasting." 

I 40. The Government have recently reviewed the matter and have 
drawn up a new Advertising Policy. Detaib of this policy are contained 
in the Statement of the Minister of Information and Broadcaqting (Shri 
L.K. Advanii +.en in Raj>a Sabha on I j November. 1977 in response 
to Unstarred Question No. 214 (Appendix XI').  * 

I .41. The Committee are sruprised that even though advertise 
ment policy announced in 1971 contained a provision for the with- 
holding of advertisements from newspapers which " h a b i d y  
indulge in virulent propaganda inciting communal passions or 
preaching violence or off&&d socially accepted conventions of 
public decency and moralsw, no lists of Newspapers!periodicals 
which are blacklisted for such indulgence are maintahed by the 
Ministry of Information and Broadcasting. The Committee cannot 
see how in the absence of precise information, Government can off- 
or deny advertisements on a principled basis. The Committee 
reiterate their earlier recommendation and urge Government to 
make sure which n e ~ s p a ~ e r s ~ p e r i o d i c  a n  given to indulging 
in such pernicious practices and blacklist them specifidy. 

R w i r r ~  of ad~~lecism~et lrs  of Public Undcrrc2kiri,gs through D.4 1,'P. 
(Paragraphs I .80 to r '84,  Sl. hros. 22 to 25) 

I .p. I n  par,iyrqhs I 80 and I .81 of :heir 1 7 y d  Report (Fifth 
Ink  Sabl~a) ,  the Conirnittee olmn.rd that : 

'"1'tit~ Conunittrc on  PuMc Undertakings in paragraphs 3 33 to 3 42 
o f  their 47th Report (4th Lok Sabhai on Public Relations and 
Puhlicitv in Plhlic Undertakinp had recom~nended t h a ~  all 
rol i l~~irrcial l~.  nun-compt.titi\.c l'uidic Cndertakinqs should route 
t!icir advertisemrnts through the DA17P to get the benefit of the 
concessional rates. The Canl~nitter had also stressed that the 
corn~~lcrc.i.~l compti t i \ r  public untlrrtabirlg should also. as far 
as possible and practicable, use the agency of DAVP for their 
advertisements. Where a conimercial public undertaking found 
it ncccssnr) to utilisc the scrvices of a private advertising agency 

-----.- ---- - -. - - ----- -- ---- 
*Not vetted in Audit. 



it should be one out of the approved panel of agencies maintain- 
ed by the DAVP. Further, while sending their enquiries for 
display advertiwments and other publicity work to private 
agencies they should endorse a copy thereof to the DAVP. The 
Government had accepted these recommendations and had issu- 
ed suitable instructions to all the Public Undertakings in April, 
1970.'' 

"The Committee were informed during evidence by the Secretary, 
Ministry of Information 8L Broadcasting that the Public Sector 
Undertakings under the control of Central Government 'wanted 
to keep their advertisement operations to themselves. They 
want to choose their own agencies.' The Secretary, Ministry 
of Information & Broadcasting added that DAVP was competent 
enough to undertake the job of Public Undertakings without 
detriment to their interest." . 

I .43. In their Action Taken Notes, the Ministry have stated that 
these statements were made by the Secretary, Ministry of Information and 
Broadcasting during evidence. 

I .44. In paragraphs I . 82  and I 83, the Committee had referred to 
the delay in furnishing the following information to the Committee : 

"(i) It  is understood that the advertisement of certain Public Sector 
Undertakings are channelised through agencies not fully owned 
by Indians. Please furnish a list of thr advertising agents of all 
public sector undertakings. 

(ii) It  has bcen stated that details of expenditure on advertising by 
Public Undertakings were not available and will have to be 
collected. Please furnish this information in rrspect of Public 
Sector Undertakings and Government-owned companies for the 
years 1971-72, 1972-73 and 1973-74. 

(iiij Please furnish a statement indicating- 

(a) the rates paid by Public Sector Undertakings and Govern- 
ment companies for newspaper advertisements through adver- 
tising agencies, 

(b) how these rates compare with DAVP rates, and 

(c) the commission paid hy such undertakings/companies to the 
advertising agencies." 

"The Committee havr been merely informed that the Putdic Sector 
Undertakings have been requested to furnish the requisite infor- 
mation but the detailed information is still awaited dcspitc 
numerous reminders." 

I .45. In reply, Government have now f~irnished the following in- 
fo nnation : 



" I .  82(i) : -..- - -- - . . - 
Name d I'ublic 1.-ndertaking Name of Agency Remarts 

I .  Hindustan Machiue Tools M/s. Hindustan Thomp- . . 
Limited, Bangalore son Aseociates, 1971-74 

2. Madras FL rtilisers Lttl. Mls. Advertising Consul- Sistir conce:n of MIS. Cla- 
tan@, 1972-74 rion Me-cann. 

3, Madras Fertilisers Limited MIS. Hinduatan Thompson . . 
Associates, 1971-72 

4. Hotel Corporation of India MIS. Hindustan Thompson . . 
Limited Associates, 1973.74 

5. Indian Drugs & Pharma- M/s Advertising Consulta- Sister concern of MIS. Cla- 
ceuticals Ltd. n@, 1972-74 rion Me-m. 

6. Braithwaite & Co. (India) MIS. S. H. Benson (I) Pvt. . . 
Ltd., Calcutta Ltd., 1971-79 

7. Air India . . MIS. Hindustan Thompson . . 
Associates, I 97 I -74 

8. Mining 8i Allied Machinery MIS. Advertising Consulta- Sister concern of MIS. C l a m  
Corporation Limited, Dur- nts, January 1974 onwards rion Me-cann. 
gapur 

g. Fertilisers Corporation of M/s Advertising Consults- Do. 
India Limited. ants, 1973.74 

10. Biecco Lawrie Limited . M/s Grant Advertising (I)  . . 
Ltd., 1971-74 

I .82 ( i i )  : 
Total advertising expenditure by the public sectors undertakings is as 

under year-wise : 
1 9 7 1 - 7 1 .  . . . . . . Rs. 4,80,36,694*~3 
1972.73. . . . . . . . Rs. 5,69,21,7&*41 
1973-74 . . . . . Rs. 5,92,64,891.91 

Total expenditure incurred on behalf of Government owned companies 
by DAVP for press advertising is as follows : 

Year Total amount paid Hangover payment Tom1 
in the same year paid in subc- 

qumt yun. 

Rs. k. IZ1. 

The rates paid by under- to the publications through advertising 
agencies are the same as of DAVP excepting the following publications : 

I. Times of India, New Delhi/Bombay/Ahmedabad. 
2. Hindu, Madras. 



3. . Hindustan Times, New Delhi. 
4. Statesman, New DeIhi/Calcutta. 

5. Amrita Bazar Patrika, Calcutta/Allahabad. 

The rates paid to these publications are their tarifl' rates. Comparative 
statement is attached. (Appendix XII) . 

15% commission is being paid by newspapers to Advertising Agencies 
for the advertisements rcleased to publications on I~rhalf' of undertakings 
is retained by thc advertising agencies." 

I t  would be seen from the above that the public undertakings gave subs- 
tantial share 01' their advrrtisc.rncnt to +.ate agencies. 

I .46. Stressing the need for DA17P to secure largrr share of advertise- 
ments of Ministries and Puhlic LTndertakings, tllr C'ommittt c hilcl. in Fala- 
graph I .84, recommended that :- 

"This is indicative of the fact that Government have not shown a n y  
earnestness in implementing, in letter and spirit, the acccpted 
recomlnenddtions of the Committcr on I'ul~lic L'ndvr takings. 
In  fact, the Ministry of Information and Broadcasting should 
have taken full advantage of the recommendations of the Comm- 
ittee on Public Undertakings and pursued with the administra- 
tive Ministries concerned and Public Undertakings in order 
to secure ever larger share of advertisements being routed through 
DAVP. Had this been done during thr last five years, the Comm- 
ittee feel that DA\'P would have by now gained valuable ex- 
perience in the field and demonstrated its capacity to render 
such senice. 

'The Committee stress that DAVP should spare no rfforts to upgrade 
its skill, so as to win the confidence of tlw Public Undertakings 
in the matter of display advertisements." 

I .47. The following reply was received from Governliwnt to this re- 
commendation : 

"The posititm has been reviewed. While it is not intrrld(*d that the 
Directorate of Advertising and Visual Pu1)licity should take 
over the total advertising work on hehalf of all pu1)lic sector un- 
dertakings and autonomous and statutory I d i e s ,  i t  should have 
the final authority in certain respects. The size of' advertising, 
the effort to be put in by a certain organisation, would be wi- 
thin its discretion, since this would be related to actual require- 
ments as well as availability of funds for the purpose. It would 
also be for the organisation concerned to decide wlicther it would 
like to use the Directorate of Advertising and Visual Publicity 
for the physical work connected with advertising, visualisation, 
designing and other teclinical work, or do  it itself' and utilise an  
advertising agency for the purpose. Subject to this the DAFT 
wcdd now have the final authority in respect of selection of 
navspapers/periodicaIs for the entire advertising work of these 
organi.pations; and the advertisement rates. Nccewry orders 
have already k e n  issued accordingly. 



I .48. The orders referred to in the aforesaid reply of Government 
were issued on 23 June, 1976. A copy is appended to this Report (Appen- 
dix XVI). It will bc r;ecn Gom these orders that DAVP has bcen made 
the final auth!~rit). i!l respect of (i) the selection of newspapen/periodicals 
for the entire advertising work of the organisation concerned and (ii) the 
advertisement rate:;. Decision as to the quantum of advertising work to 
be given to different newspapers/periodicals so selected also rests with the 
DAVP. DAVP has, it ha3 been stated, been directed toUgive full consi- 
deration to the advertisement requirement of each organisation and remain 
in touch with them." 

I . qg. The Committee welcome Government's orders of June 
1976 assigning a greater role to the DAW for handling advertise 
ments of Ministries and Public Undertakings and also making i- 
the final authority in respect of the (i) selection of newspapers! 
periodicals for the entire advertising work of the organisation con- 
cerned and (ii) the advertisement rates. The Committee have 
been informed that total advertising expenditure by the public sec- 
tor undertakings was Rs. 4.80 crores in 1g71-p, Rs. 5.69 crores 
in 1972-73 and Re. 5 .g3 crores in 1973-74. The total expenditure 
incurred on behalf of Governmentowned companies by DAVP 
for press advertising was Rs. o .21 crore in 1971-72, Rs. 0.75 c ron  
in 1972-73 and Rs. 0.20 crore in 1973-74. The details given in para 
I .  43 indicate that public undertakings had been giving a substantial 
share of their advertisements to private agencies including agencies 
not fully owned by Indians. 

The Committee reiterate their recommendation that DAW should 
spare no efforts to improve its skill so as to win the conhdmce of 
the Public Undertakings in the matter of display advertisements 
and to reduce to the minimum their dependence on private adver- 
tising agencies. 

1 .50 .  On thr I 3th March 1970, Rajya Sabha adopted the following 
Resolutiori : 

"'I'his House is US opinion that pursuant to the undertakings already 
givru in tiiis behalf, the Governmcnt of India should issue 
orders, forthwith that all Government advertisements, including 
adve r t i~~n~cn t s  of railways, statutory corporations and puldic 
scctor uriclcrtakings should be done only through Indian- con- 
trollrd and Indian-owned advertising agencies, and that no such 
atlvcrtisemcilt shall hereafter Le issued through foreign adver- 
tising agc~icirs, \vhether wholl>, or partly owncd or controlled 
1)y li)rc-ignc.rs ; 

And this I louw is further of opinion that a Committee of Experts be 
appointed to go into the working of advertising agencies in 
India." 

I .5 I .  The following norms have been laid down for accreditation of 
advertising ngcncics to the DAVP (wide Appendix XIII)  : 

(i) Only such advertising agencies are eligible for accreditation to 
the DhVP as are owned and controlled entirely by Indian 



(ii) Ordinarily the DAVP shall grant on1 provisional accredita- 
tion to an advertising agency and sha r 1 watch its performance 
for a minimum period of 2 years before considering the grant 
of full accreditation. 

(iii) An advertising agency must have carried on agency business 
for a minimum period of I year and must possess adequate 
training and professional skill to be able to handle a national 
advertising account employing all available media of mass com- 
munication efficiently and to the full satisfaction of the DAVP. 

(iv) It must have reasonable financial resources and be in a posi- 
tion to support this fact. with documentary evidence. Financial 
resources shall be interpreted as a minimum paid-up capital of 
Rs. I lakh in case of a limited liability company and a minimum 
of Rs. 50,000 actually committed to business as personal resources 
in case of a proprietary or partnership firm, provided that the 
minimum assets of an advertising agency shall at any given time 
exceed its current liabilities at least by ro?:,. 

(v) It should have an annual turnover of' not less than Rs. 3 lakhs. 

(vi) It should have advertising as its sole husiness occupation and 
must not be an allied department of any other business. 

(vii) Its remuneration must have been in the form of commission 
paid by various owners and it must retain in full the commission 
thus earn without sharing it with or rebating it to any client, 
directly or indirectly. When an agency rehates full commis- 
sion to its clients and is paid a service fee for the services tender- 
ed, the amount of senice fee so received shall not be less than 
r57{, and such service fee shall be charged on the gross and not 
on the net amount. 

(viii) If included in DAVP's approved panel, an advertising agency 
must agree in writing to adhere to the general policy laid down 
by Government regarding encouragement to medium and small 
categories of newspapers and periodicals and mqst also under- 
take not to discriminate in any manner between I & ENS and 
non-I 8: ENS papers in the matter of agency commission and 
the period of credit, etc. 

(ix) All advertising agencies in DAVP's panel must undertake to pay 
all publishers' bills without exception within 75 days from the 
end of the month during which this advertisements billed appeared. 
Remissness on the account will result in cancellation of accredi- 
tation to the DAVP and withdrawal of all advertising business 
emanating from Government departments or public sector and 
other nationalised undertakings at the risk and cost of the ad- 
vertising agency concerned. 



I .52. During the course of evidence on the working of UAVP, the 
Coninlittee were informed (vide paras I .go and I .CJI of 1 73rd Report, 5th 
Lok Sabha) by the Secretary, Ministry of Information and Broadcasting 
that "formerly the big advertising professions and agencies were mostly- 

artly or fully--owned by foreign interests. Under the Resolution adopted by 
ia jya  Sabha and the norms laid down in this behalf, foreign advertising 
agencies were no longer eligible for accreditation to DAVP even if they had 
Indian Shareholders. The result was that Indian Shareholders broke away 
from foreign concerns and set up wholly Indian Companies. The Committee 
were also informed that in the case of the following three Indian Companies 
set up by Indian Shareholders after breaking away from the foreign companies, 
the norm that an advertising agency must have carried on agency business 
for a minimum period of one year was waived and accreditation to DAVP 
granted : 

( I )  The staff of M/s. Clarion Me-Cann Advertising Pvt. Ltd. esta- 
blished in December, 1970 an  Indian Company-"The Adver- 
tising Consultants (India) Ltd." It  was accorded accredi- 
tation to DAVP on 15th March, 1971. 

(2) Mr. R. K. Swamv and other members of M,s. Hindustan 
Thomson Associates Ltd. (earlier hip. J. W. Thomson Co.) 
set up an  Indian C:ompany--"h4js R. K. Swamy Advertising 
Associates Ltd., Madras" on 16th Februar)., 1973. It  was given 
accreditation to DAVP on 27th April, 1973. 

(3) Ex-Managing Director of h3;s. Aiyars h t .  Ltd. (formerly Lon- 
don Press Exchange fit. Ltd.) set up 34:s. Chaitra Advertising 
Pvt. Ltd. in November, 1974 It was accreditated to DA\'P 
before the expiry of one year from the date of its formation. 

I .53. In para r .92 of' their I 73rd Report ( j th Lok Sabha), the Com- 
mittee expressed the Seeling that "in extending recognition to advertising 
agencies, Government should go in detail into the ownership 01' the agency 
so as to see that it is truly Indian and not merely a cover for foreign inte- 
rests." The Committee also observed : "The Committee see hardly any 
scope or justification for foreign expertise in a field where we have decades 
of experience." 

I .54. In reply, Ministry of Information and Broadcasting has stated 
that : 

"Norms have been laid down which, infer alia, provide that only such 
advertising agencies are eligible for accreditation to DAVP as 
are owned and controlled entirely by Indian nationals." 

1.55. As early as March 1970, Rajya Sabha adopted a Resolution 
to the effect that all Government advertisements i n c l w  
advertisements of Railways, Stntutory Corporations and public 
sector undertakings should be dose 'only through Indian- 
controlled and Indian-owned advsrtising agencies'and that 



no such advertisement shall be issued through foreign advertising 
agencies, whether wholly or partly owned or controlled by fareigners. 
The norms laid down for accreditation of advertising agencies to 
DAVP elearly stipulate that 'only such advertising agencies are 
eligible for accreditation to the DAVP as are owned and controlled 
entirely by Indian nationals'. During the course of evidence on the 
wwking of DAVP, it appeared that in some cases, Indian share- 
holders of foreign advertising agencies had set up  wholly Indian 
Companies, apparently to gain accreditation to DAVP. It  also ap- 
peared that in the case of three such Indian Companies, the normal 
requirement that an  advertising agency must, in order to receive 
accreditation, have carried on agency business for a minimum period 
of one year, had been waived. The Committee had then called upon 
Government to go carefully into the question of ownership of adver- 
tising agencies in order to make sure that they were 'truly Indian 
and not merely a cover for foreign interest'. There being reasons 
to fear that foreign ownership and control, though ostensibly dis- 
carded, may stfil continue in devious ways, the Committee would 
urge Government to take special care in ascertaining that DAVP 
accredited advertising age~icies are in fact owned and controlled 
entirely by Indian nationals. 

Conversion of DA VP into a Commercial Organisation (Paragraph 1.97 and 
r.@-Sl. Nos. 31 and 32) 

1.56. O n  the question of conversio~i of DA\'P into a conlmercial or- 
ganisation, the Committrr had in paragraph 1.97 and r .98 of their Report 
observed that : 

"The Committee were informed that the I)A\'P played the role of 
a medium of mass communication within the I 8r B Ministry 
on the one hand and of an advertising agent)' for thc Crntral Govern- 
ment, Departments on the other, The Committee were I'urther 
informed that the role of DAVP was examined Ly the Ciianda Corn- 
mittee in 1966 who rrcornlriended modifications in the functions 
and strengthening of professional skill at the higllcr levcl but it did 
not consider or suggest making DAVP a commercial organisation. 
To a suggestion whether it would not be better if DAVP was rr- 
organiscd into various divisions, such as, newspaper advrrtisrmctr~ts, 
printed publicity, posters, etc., and run on commercial lines, the rc- 
presentative of' the Ministry of I & B argued that the matter needed 
to be examined having regard to corrlmercial cost consideration." 
(Paragraph I. y 7) 

"In v'ew of the fact that the classified advertisements budget of 
DAVP is atgresent of the order of Rs. 2 cror and tha t e Committee 



have recommended elsewhere in this report that the advertising 
and publicity work of Public Undertakings should also be entrusted 
to DAVP, the Committee would like Government to examine in 
detail the feasibility of converting DAVP into a commercial orga- 
nisation. Pending examination suggested, the Committee desire 
that there should, however be a Committee consisting of re- 
presentative3 of both the Houses to give guidance in the matter of 
advertising and publicity, since a lot of criticism has been voiced 
in this regard in and outside Parliament." (Pagagraph I .98) 

I .57.  In their reply furnished on 15 July 1976, Government stated 
as under : 

"Therc is no proposal to convert DAI'P into a Commercial Orga- 
nisation. As regards constituting a Committee consisting of 
representatives of both the Housrs, it is stated that the Consul- 
tative Committee fur this hlinistry consists of Members of both 
Houses of Parliament. It is proposed to place a paper on the 
new policy of advertisement before the Committee at their next 
meeting." 

I .58. In a subsequent note* dated 30 July 1976, Government ex- 
plained that : 

"I)A\'P is not working with the motivation of profit or exploiting any 
kind of resources. It is publicity organ of the Chvernment of 
India. There is, therefore, no need to convert it into a commer- 
cial organisation." 

1.59. In 1966 the Chanda Committee examined the role of 
DAVP and recommended modiAcations in its functions and the 
strengthening of its professional skill at higher levels. It did not, 
however, suggest or even consider the issue of turning DAVP into 
a commercial organisation. The classilled advertisement budget 
of DAVP has since grown to Rs. 2 crores. In para I .Q of their 17grd 
Report, the PAC had recommended entrusting to DAVP the publicity 
work of Public Undertakings. Government had also been asked 
to examine in detail the feasibility of convertiPn DAVP into a co- 
mmercial organisation, and pendi& such e&tion, to set up a 
Committee consisting of representatives of both the Houses to 
give guidance in the &ner i f  advertising and publicity. From the 
reply of Government, it appears that Government are averse to the 
idea of converting DAVP into a commercial organbadon since, 
in its view, "DAVP is not working with the motivation of profit 
or exploiting any kind of resources." To a suggestion of the b 
d n t c  that DAVP should be reorgadsed into various divisions, 
such as, newspaper advertisement, printed publiaty, posters, 
etc., and run on commercial lines, the representative of the Mi- 
nistry ed during evidence that the matter needed to be examin- 
es~, np3Ly in regard to tbe aspect of comma  cia^ costs. GO- 
-- -- - ---- - - .- - 

*Not vetted in Audit. 



ment's reply is silent on this point. The Committee reitera- 
thidr earlier recommendrtion and expect that Government would 
undertake a comprehensive study in order to help DAVP fulfil its 
role as a m d u m  of mass communication, improve its quality of 
service and win the contidenet of its customers through c o m p  
ddve rates and excellence of professional sldll. The outcome 
of such a study and the steps to be adopted t h e d e r  should be 
communicated to the Committee. 



CHAPTER 11 
RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY GOVER.NMENT 

The Committee have gathered the impression that the present system of 
distribution of advertisements leaves much to tx desired. The Committee 
feel that the criteria should b spelt out in detail so as to providc a real 
guideline for distribution of advertisements. The Committee stress that 
these criteria1 should be such as to be entirely free from any taint of parti- 
sanship or fabouritism so as to inspire confidence in all sections. 

[SI. No. 6 (Para r .53) of Appendix I11 to 173rd Report of P.A.C. 
(Fifth Lok Sabha)]. 

Action Taken* 
Government have laid down certain principles for the distribution 01' 

advertisements; these are free from any taint of partisanship. The prin- 
ciples are as follows : - 

(i) Circulation ol' the paper has to be an important factor, consistent 
with the target readership aimed by the organisation on whose 
behalf the advertisement is issued. 

(ii) Weightage is to he given to medium and small papers. 

(iii) Weightage is also to be given to papers published from specially 
backward regions. 

(iv) No discrimination in rates has to be allowed between language 
papers and English papers, whcre other things arr equal. 

[Ministr) of Infornlation and Broadcasting O.hl. No. G-25015,3'75- 
R & A, dated 15-7-19761 

Recommendation 
The representative of the Ministry has admitted that there has 

been no meaningful and comprehensive readership survey so as to 
determine whether the advertisement had, infaot, reached the desired 
readers. I,t is imperative that Government should have suitable 
machinery to critically and scientific'llly appriase the type of reader- 
ship covered by papers, so that advertisements could be so   laced 
as to get the best return for the outlay. 

[S. No. 7 (Para 1.54) of Appendix I11 to 173rd Report of P.A.C. 
(Fifth Lok Sabha)]. 

.-- + - - 

*Not vetted in Audit. 
7 3 



Action taken* 
There is no denying the fact that a comprehensive repbrt on the 

Indian press giving profits of the readership of various newspapers, 
periodicals etc. would be useful data for drawing out media lists on 
scientific basis. This, however, is a stupendous pqroject. The Minis- 
try has a Dire-torate of Evaluation for feedback studies. We have 
also adequate expertise studies. The recommendation of the Com- 
mittee is accepted in principle and a survey will be made. 

[Ministr'y of Information and Broadcasting O.M. No. G-15015i3/ 
75-B&A, dated 15-7-1976] 

Recommendation 
The Committee understand that because of the steep incrcasc in the 

price of newsprint, thc demand has temporarily fallen. This should not, 
however, make the Government complacent in the matter, for it is wcll 
known that thrre is a worldwide h r t a g r  of ncwsprint and till such time as 
our countrv attains vlf-reliancr, thr problem of procurcmrnt and distritm- 
tion of newsprint will have to be methodically tackled. I t  is, therefore, 
imperative that objective criteria are laid down and publicised for deter- 
mining the allocation of newsprint. If any agency or organisation allo- 
tted newsprint, is found to he indulging or was detected to have indulged 
in malpractice, such a5 showing inflated circulation, sale of nrwsprint 
surreptitio~islv in the open market, then deterrent action s ~ c h  as, drastic 
reduction or stoppage of allocation of newsprint, stoppage of Government 
advertisements etc, should be taken so as to servc as a warning to other5. 

[Sl. No. 12 (Para I .65) of Appendix 111 to I 73rd Report of I'.i\.C. 
(Fifth 1,ok Sabhaj] 

Action Taken 
Newsprint is allotted strictly on the basis of Sewsprint Allocation Po- 

licy (copy of 1975-76 enclosed Annrxure XI) which prescribes various con- 
ditions to Ix fulfilled by the newspapers or periodicals before the quota is 
issucd. The newspapers have to give details regarding the perfonnancr, 
number of pages, page-area and circulation and also rcpilarity of puhlica- 
tion. The criteria are clear-cut and without room for doubt. Regard- 
ing inflatrd circulation, efforts are always being made to detect such cases 
by suryrisr. as well as periodic chccks by thc circulation teams of the Registrar 
of' Newpapers. Regarding sale of newsprint surreptitiously, in the open 
market, this practicr is not likely to be there now as it is a problem to get 
newspapen lift their authorised quota. Several newspapers, are holding 
on to authorisations without lifting the newsprint allottcd to them. Re- 
duction of newsprint on the ixisis of reports ol' verification of circulation is, 
however, made from the subsequent quota allotment. 

Ihlinistn of Information and Broadcasting O.M. No. G-25015/3/75-R 8; 
A, dated 15-7-1976] 

Recommmdation 
The Committee notcd that in the Newsprint Allocation Policy for the 

year 1974-75, the daily newspapen: who are cntitlcd to a ncwsprint upto . - - .- .. . .- . - - , - . .-- -.. .- --.- ---.-.. --. .- 

*Not vetted in Audit. 



25 tonnes have to get their entire supply in Ncpa Newsprint. Normally 
it is only the medium and small newspapers who are entitled to newsprint 
upto 25 tonnes. 

[Sl. No. 14 (Para 1.67) of Appendix 111 to 1731-d Report of P.A.C. 
(Fifth Lok Sabha)] 

Action Taken 
The~policy for 1974-75 provided that newspapers with entitlement upto 

25 tonnes, can obtain the entire quota in Nepa newsprint, if they so desire. 
The choice is that of the papers, Nepa newsprint is given to all newspapers 
on a graded basis. 

The  policy for 1975-76 provides utmost weightage of Nrpa newsprint 
to small papers in view of the cheaper price of Nepa. In  the case of news- 
papers with quota upto 300 tonnes, the entire quantity can he taken in 
Nepa newsprint at their option and those with quota from 301 to 500, 5o00 
in Nepa. Practically, all newspapers in the country other than those be- 
longing to the first 30 groups (in terms of maximum quantities of newsprint 
entltlcmcnt) were eligible under the 1975-76 policy to get their entire quota 
in Ncpa newsprint, if they so desired. 

[Ministry of Information and Broadcasting O.h.3. KO. G-25015,'3,';5-- 
BBr.4, dated 15-7-1976] 

Recommendation 
The Committec recommend that if a small or medium newspaper de- 

sires to have a certain proportion of newsprint of imported variety, it may 
not he denied to it. I t  is also very nectssar). that Scpa  newsprint 
i madr avai la lk  immediately for sale at all important to\vns 
against permit on  "Cash and Carry Basis." There should be no other 
conditions imposed on the supply system especially for medium and small 
nektspapers, whc)sc requirements are smaller. 

[Sl. Ko. 15 (Para 1.68) of Appendix 111 to 1 7 y d  Report of P. A. C .  
(Fifth Lok Sahha)] 

Action Taken 
The policy provides a flexible arrangement under which any newspaper 

can take hoth imported arid Nepa newsprint. There is no question of de- 
nial oi' the iniportrd variety to any newspapers. 

Regarding the case of opening depots for Sepa newsprint at ixnprtant 
towns, it may be stated that excise duty will lx h i a b l e  on newsprint if 
released without an authorisation from the Registrar of Newspapers. Hence 
ntawsprint transferred to depots byill have to bear tscise duty and will not, 
tl~erefore, be purcliascd Ly newspaper, as i t  1\41 be unrcononiical. 

[ hlinistry 01' Iuforn~ation and Broadcasting 0 . M .  No. G-I 50 I 5 31 75-B% A, 
dated 15-7-1976 ] 

Recommendation 
The Committee further recommend that in tllc case of display advertise- 

ments, particularly thosc relating to developmc.ntal and social objectives, 
such as, 'Grow More Food', Family Planning, etc., the medium of All India 
Radio  nay be Inore extensively utilised. hloreover, the Conlmittec would 



like to point out that the insertion of advertisements on subjects like 'Grow 
more Food' in bigger newspapers, which are primarily read by the urban 
population, is inappropriate. * 

[Sl. No. 20 (Para 1.76) of Appendix I11 to 173rd Report of P.A.C. 
(Fifth Lok Sabha)] 

Action Taken 
The DAVP is making increasing use of the Commercial Broadcasting 

Service of All India Radio for advertisements of this nature. The adver- 
tisements partaining to mass compaigns like 'Family Planning' and 'Grow 
More Food' etc. are mainly released to small and medium newspapers pub- 
lished from district towns to provide the desired coverage. 'The big papers 
are used only when intensive publicity is required and as these papers also 
have a good circulation in the rural areas. 

[hfinistry of Information and Broadcasting O.M. No. G-25015/3/75- 
B&A, dated 15-7-1976] 

Recommendation 
As recommended elsewhere in thr Report, the Committee stress that 

advcrtisemrnts should he released to such newspapers and periodicals which 
would cover thr readerahip in view. 

[SI. No. 2 1  (Para 1.77) of Appendix 111 to 173rd Report of P.A.C. 
(Fifth Lok Sabha)] 

Action Taken 
The position has becn fully explained in para 1.76 . 
[Ministry of Infor~nation and Broadcastinq O.M. No. G-2~015/3/75- 

WLA datcd 15-7-1!)76] 
Recommendation 

The C:ommittce stress that Kulcs for recognition should be made more 
stringent and no exception should be allowed except at the level of Minis- 
\ ry  for reasons uhich must I J ~  placed on rec.ord, so that advertising agencies 
of prove standing and merit and integrity are only accredited recognition. 

[Sl. No. 30 (Para 1.931 01' Appendix Il l  to I 73rd Report of P.A.C. 
(Fifth Lok Sabha)] 

Action Taken 
Thc agencies are being accreditcd only on the basis of nonns laid down. 

These rules are being enforced strictly. Ministry alone has the authority 
to make relaxation, if any. 

[Ministry of Infbrrnation and Hroadca5ting O.M,@No. C;-2501gj3!75- 
B&A, dated 15-7-1976] 

Recommendations 
'T'hc Cornrnittcr had called for the Ihllowing inlimnation arising out of 

the evidencr of thr represc.ntatives of thr Ministry of' Inl'ormation and 
Broadcasting on 31" January, 1975 : 

(a) The htinistry was asked to lilnrish a list of advertising agents of' 
all puldic sector undertakings. 'I'he Ministry have stated that 



they will furnish it later on receipt of the information from the 
public sector undertaknigs. 

(b) The Ministry was asked to furnish a list of periodicals and souvenin 
published by various political parties in the country during the 
last three years which were given Government advertisements 
by DAVP and to indicate the expenditure incurred thereon. 
The Ministry in their reply have stated that information regard- 

,ing the details of advertisements released to individual news- 
papers and souvenirs and the amount paid to them is treated as 
confidential between the D.A.V.P. and individual publishers. 

(c) The Ministry was asked to furnish the details of the cases against 
'Indian Observer'. The Ministry in their reply have stated that 
further information regarding the details of cases against 'Indian 
Observer' is being collected from the Ministry of Home Affairs 
and will be furnished as soon as it becomes available. 

(d) The Ministry was asked to furnish the drtails of expenditure on 
advertising by public undertakings. The Ministry have stated 
that they havc rrqucsted the Public Sector Undertakings to 
furnish the information. 

je) The Ministry was asked to b n i s h  the rates paid by Public Sector 
Undertakings and Government companies for newspaper adver- 
tisements through advertising agencies. The Ministry have 
stated that the information has been requested for from the 
Undertakings and is await~d. 

A copy of D. 0. letter No. qlpo/74/PAC, dared 16th April, 1975 fiorn 
the Chairman, Public Accounts Committee to the Minister of Information 
& Broadcasting is reproduced in Appendix IT.* 

Had the information been furnished in time as desired by the Chnmittee 
they would ha\x h e n  in a better position to go into the matter covered by 
this Report. 

[S. Nos. 33, 34 and 35 102, I .  103 and I .  104) of Appendix 111 ta 
173rd Report of the P.4C (Fifth Lok Sabha)] 

Actior Taken 
{a) (d) 8; (e) The details collected are given with reference to **pan  I .&. 
(c) Details are given in Appendix XI\-. 
[Ministry of Information & Broadcasting O.M. Nu. G2501513!(7 j;B& 

A, dated the 15th July, 1976) 

*of 1 7 p d  Report of PAC. 
**Please see Chapter I\' of this Report. * LS-3. 



RECOMMENDATIONS ,OBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN VIEW 

O F  THE REPLIES FROM GOVERNMENT 

Recommendation 
The Committee find that Government were getting till 1966, 15% co- 

mmission on classified advertisements, but this was given up by Government. 
The Committee have been given to understand that some newspapers, how- 
ever, continue to give commission to other private agencies for placing 
advertisements with them. If this is correct, the Committee would like 
DAVP to pursue this matter earnestly so as to secure the commission of 
15 per cent, if not more, particularly from bigger newspapers, as they pro- 
vide them with sizeable custom. 

[Sl. No. lo (Para 1.57) of Appendix 111 to 1731-d 
Report of P.A.C. (Fifth Lok Sabha)] 

Action Taken 

As per trade practice, no commission is allowed by newspapers on advet- 
Ilsunents published in classified columns. Earlier, 15 per cent, commi- 
rsion was being afforded to DAVP by non-IENS member Newspapers. 
This was given up to avoid discrimination against those H ho are not members 
of the IENS. 

ir [Ministry oi' Information and Broadcasting 0. M. 
So. G-251x5 3 75-U & A, dated 15-7-1g76j 

Recommendat ion 
The Committee note that the DAVP have been able to secure an addi- 

tional 10 per cent series discount on UPSC display-cum-series advertise- 
ments. The Committee recomrncmi that Government should pursue 
with the big newspapers the extension of this additional 10 per cent discount 
for other Government display advenisemcnts also. 

[Sl. NO I S  (Para I -58) of Appendix 111 to 173rd 
Report of P.A.C. (Fifth Lok Sabha)] 

Action Taken 
Since these advertisements bring regular revenue and lend prestige to 

newspapers, a special lo per cent discoullt was agreed to. The display 
adw. do not fall in this categoq. 'There was a proposal to neqotiate and 
obtain a series discount of' 10 per cent on sonw other categoria of display 
not classified advertisements, besides those emanating from the U.Y.S.C. 
but this was dropped in view of the critical situation facing the newspaper 
industry as a result of reduction of newsprint quota and the steep rise in the 
price of newsprint. 

[Ministry of Inionnation and Broadcasting O.M. NO. 
(;-250 1513175-I3 & A, dated I 5-7-1 976) 



In  order to ensure that no newspaper is unhirly treated in the matter 
of allocation of newsprint, they recommend that a Standing Committee 
rhould be appointed which should also review the position about allocation 
of newsprint from time to t h e .  

[SI. No. 13 (Para 1.66) of Appendix 111 to 173rd Report of P.A.C. 
(Fifth Lok Sabha] 

Action Token 

Newsprint is allotted to newspapers in accordance with the Newsprint 
Allocation Policy announced by Government from year to year. The policy 
is notified by the Ministry of Commerce (Chief Controller of' Imports and 
Exports) on the basis of draft prepared by the Ministry of Information and 
Broadcasting. Every newspaper in the country registered under the Press 
and Registration of Books Act, is eligible to obtain newsprint on the basis 
of the policy. The policy has to be applied uniformally and there is no scope 
a t  all of discrimination or unfair treatment to anyone. In view of the policy 
and procedure followed there appears to he no need for Standing Committee 
for Supervision. 

(hlinistry 01 I n h n  atit n ar d P I (  ; clca:tirp C.hl .  KO. G-25015 3 75- 
B 8: A, dated 15-j-I!) j61 

Recommendation 

'l'he C:omniittec were infbsined that niost of the classified advertiserrcrii~ 
issued Ly the UPSC, Public Sector L'ndertakings and other advertisen.rnts 
for recruitment of' all India C,haracter Mere published in big newspapels as 
desired by the h.li~listl.ies issuing agencies arid also because of \\,ider circu1~:ic 11 
of such rim sl )a1  TI.^. 

1'0 a suggestion b y  the Conimittee ~ h e t h e r  recruitment advertisenicnts 
could not be broadcast owr  the AIR by enlarging the hours of broadcmt 
so that thcsc 1~ac.11 all parts of the couiitr)., the representathe of the Minisny 
of InfLrn~atiol~ and 13roadcasting expressed difficulties in implementing such 
a suggrstjoli t~c.c,ause of the existing pressure on broadcasting time. I t  was 
further stated that all the details especially regarding technica1,engineering 
ad~wt i s cnmts  could not Lc s~t.11 out precisely in oral broadcast. 

1'hc C:onm~ittcc realise that the difficulties pointed out by the Ministq- 
of Inlorrnatio~~ arid Broadcasting are real. l ' h e  Committee suggest that 
one wa), of overcoming them is to make an announcement on All India Radio 
gi\.ing only csscntial inlorn~atioli about vacancies and the ofice from where 
detailed infi)nnaticm cculd LC obtained Ly the interested candidates. 

[SI Kos. I;, 18, ig :Paras 1.75, 1.74 and 1..75) of Appendix 111 to 173rd 
Report of P.A.C. (Fifth Lok Sabha)] 

Action Taken * 
'1 hcse uggestiorlb h;r\e bctn cons~dcrecl. Vnder the decisions now 

taken, the DA\ 1' Ilas thr final autholit) to seltrt ntwsFayers to which ad- 
\rrtistn t11t.s \\i uld kc- gi\cn. I n  cic~ r p 11 is. i t  1 ds kxtn t I ~ ~ O I E C C !  ubcn the - 

+Not l'ctted in Audit. 



UAVP that they should safeguard the interests of medium and small news- 
papers. For further dissemination of information regarding public vacancies, 
the DAVP are now bringing out a Weekly, in four languages, named 'Em- 
ployment News', which contains all such advertisements and it is being dis- 
tributed far and wide. This scheme is bein expanded further so as to cover 
all parts of the country and a11 cIasses of t 6 e society. In view of this, it is 
now not considered necessary to make an annoimcement on the All India 
Radio. 

[Ministry of Information and Broridcasting O.D.O. KO. G-250 I 513i 75- 
B&A, dated 30-7-19761 



CHAPTER IV 

RECOMhIENDATIOKSIOBSERVAI'lOiUS REPLIES TO WHICH 
HAVE NOT BEEN A C C ~ P ' E D  BY THE COMMITTEE AND WHICH 

KEQUIRE REITERATIOX 

Recommendation 

The Committee find that \\bile ac!\crtisements released by Government 
to the press occupy as much as 80 per cent in t e l m  of space in small and 
medium newspapers, they Ket no more than 50 per cent of the total advertise- 
ment charges paid by C;overnnrtat. As Diwakar Committee had pointed 
out as early as 1965, this is due tu thr fact that while the rates for small and 
medium newspapers are low, the bigger newspapers charge very high rates. 
Moreover, while the bigger newspapers have been permitted to raise their 
rates many times, the small newspapers are being paid even lower rates than 
those recommended by the Press Commission as far back as 1gj4. 

[S. KO. I (Para 1.48) of Appendix 111 to 173rd Report of the P.A.C. 
(Fifth Lok Sabha] 

Action Taken 

Rate of ad\.ertisements in the newspapers are fixed by the publishm 
keeping in view the market demand for the space in their Publications m d  
the rate that they can charge in competition with other newspapers. The 
follo\ving factors dominate in the n~at ter  of determining rates :- 

j i j  C:irculation : It is the most important element particularly because 
the number of copies sold ( which can be easily verified) determine 
the reach of the advertisement ; 

(ii) The market potential of' the area covered ; 

(iii) The purchasing power of its readership : 

(iv) Standard of production. 

The circulation is the main factor for the determination of' rate-higher 
the circulation higher would be the rate. (These space of an adveritsenlent 
is the same whether the paper is big, mcdium or small;. For example the 
cost of an advertisrment measuring roo col. crns. in a newspaper uith a 
circulation of 3,00,000 copics and a ratc of Rs. 30 - p.s.c. cn7. would be 
Rs. 3,000,'- to achieve the same circulation H C  )rill use 300 neltspapers o i  
small category having 1000 circulatiol~ each. E\en if they arc: paid at the 
minimum rate of Rs. 1.20 p.s.c.cm. plus 30 per cent surcharge the total cost 
in 300 newspapvrs would come to about Rs. 46,800,'- per insertion. 

Speaking, space\visr, ~ h d e  the space in a big newspaper would be : 
I x IOO-loo col. crns., the total space in the 300 small papers would be 
~ o o  x roo=3u,ooo col. crns. Space is, thcrelbre, not worked on the basis 



o f  factual copies printed or circulation of a newspaper. Space and cost 
percent thus would work out to :- 

Space% Cmt % 
B i g .  . . . . . . . . 0.33 6 .  oa 

Generally the DAVP resist an  attempt on the part of big newspapers to 
put up their advertisement rates from year to year. Where reasonable rates 
cannot be negotiated, in the case of a particular paper, its use for Government 
advertisements had been discontinued. In the case of medium and small 
newspapers by and large their rate card rateslthe rates demanded by them 
a t  the time of review of rates every year are accepted taking a liberal view 
of their financial position. By way of illustration, three statements arc 
attached at Appendices I, I1 and TI1 indicating the card rateslrates demanded 
by 20 big newspapers, 20 medium newspapers and 20 small newspapers during 
the last five years. In any case, it would be appreciated that the DAVP 
cannot pay rates higher than those charged b y  the newspapen from any 
commercial advertiser. 

[Ministry of Information and Broadcasting O.M. No. G-25015/3/75- 
B & A, dated 15-7-1976] 

Recommendation 

The Committee find that more than 4.4.65 per cent of total expenditure 
M.,ZS incurred on advertisements in 1972-73 on papers and periodicals brought 
out in English medium. While this percentage has gone up for English 
medium papers and periodicals, the percentage for Hindi medium papers 
and periodicals has come down from 20.8 per cent in 1972-73 to 18.8 per 
cent in 1973-74. The Committee consider that with the growth of papen 
and periodicals in national and regional languages, greater percentaqe of 
advertisements both in terms of space and value should be given to national 
and regional language papers. 

[S. No. 2 (Para 1.49) of .4ppendix 111 to I 73rd Report of P.A.C. (Fifth 
Lok Sabha)] 

Action Taken 

The percentage fluctuates from year to year depending on varying pub- 
licity requirements. However, every endevour is made: that language news- 
papers should be increasingly used. As will be observed fiom the statement 
enclosed at  Appendices IV, V, VI, VII  and VIII, the percentage in the 
case of Hindi and other regional languages newspapers and periodicals in 
terms of money w's-a4 the English newspapers has been as under:- 

Hindi and other Er~plish papen/ 
rqiooal language pcriOdicaL~ 

papcnlprriodi- 
cala --- - -. -- -.---- - 

1971.72 . 57' 03 42.1 j 

1979-79 . 55' 37 44-63 
r9n-74 . . . a  54' "6 45'94 
1974-75 . . 57'87 49' 1 s  
amp*. . . . . . . . . 65 .d  M' 9t 



While releasing advertisements, clear weightage is given to small and 
medium papers/periodicals and those being published in specially backward 
o r  remote or border areas. No discrimination in the rates of advertisement 
is made on the ground of the language of the paperlperiodicals. 

[Ministry of Information and Broadcasting O.M. No. G - 2 5 0 1 5 / 3 / 7 ~  
B & A, dated I 5-7-1976] 

Recommendation 

The Committee were informed that the. Government have not accepted 
the recommendation of the Diwakar Committee on the ground that they 
could not force the big newspapers to accept lower rates than what they 
have been getting and it would have been a severe drain on the resources 
of the Government if newspapers charging lower rates were to he allowed 
suddenly to enhance their charges. The Committee further note that in 
May 1967, the Government announce its policy regarding advertisement 
rates which was more or less a recognition of the existing position and in fact 
gave more freedom to the big newspapers to fix their own advertising rates. 

[S. No. 3 (Para 1.5oj of Appendix I11 to 173rd Report of P.A.C. (Fifth 
Lok Sabha)] 

Action Taken 

The position has elaboratelv been explained in reply to para 1.48 above. 
Keepinq in view the publicitv requirements, ever?. effort is made for increa* 
ing use of small and rnedium ncwspapers. 

[Ministry of Information and Broadcasting 0.h4. KO. G-25015/3,'75-- 
B RL A dated 15-7-1967] 

The Cammittee are perturbed to find that in spite of Cdvernrnent's 
avowed policy of entrusting the medium and small newspapers with a large 
share of advertisements there has been no marked increase in the percentage 
of advertisement in terms of revenue given to them. It  has stood at about 
50 per cent for the last five years. I t  is indicative of' the fact that no serious 
effort has bcen made by Government in this behalf. 

[S.No. 4 (Para 1.51) of Appendix 111 of I 73rd Report of P.A.C. (Fifth 
Lok Sabha)] 

Action Taken 

So far as mass campaigns are concerned, the share of small and medium 
newspapus in terms of cost has varied between 68 per cent and loo per cent 
during 1974-75. The overall percentage comes down mainly because of 
classified advertisements which are intended for a particular class of reader- 
ship. In this connection, the statement at Appendix IX indicating tkc 
position fmm the year 1967-68 to 1975-76 may be seen. 

[Ministry of Information and Broadcasting O.M. No. G q o x d ~ / 7 5 -  
B. & A, dated 15-f-1gN 



The Committee recommend that it should he possible for Government 
to give an increased percentage of the display advertisements to medium and 
small newspapers in terms of advertisements charges. This objective can be 
achieved if Government undertake a systematic survey of all the medium and 
small newspapers language-wise and area-wise and release display advertise- 
ments to them keeping in view the readerhip coveragc. clrsired in terms of 
the objective of advertisement. The performailce in this behalf should be 
monitored at the level of the Ministry so that effective ren~edial measures 
as necessary may be taken without delay. 

[Sl. No. 5 (Para 1.52) of Appendix I11 to 17yd Report of P.A.C. (Fifth 
Lok Sabha)] 

Action Taken 

This is already being done. For instance, during 1974-75 the approximate 
percentage in terms of cost of display advertisements given to small and 
medium newspapers was as follows : 

Dkplay Advertisernen ts 

Medittrn and Small 
tmvspapers Approx. 
Iwrcentage in terms 

of cost 

Metric system . . . . . . . .  79 

National Intrgration . . . . . . .  9 7 

Posts & Telrgraphs . . . . . . . .  84 

Family Planning . . . .  . . . . .  97 

Grow More Food . . . . . . .  100 

Small Pox eradication . . . . .  . . .  95 
Nirodh . . . 68 

National Saving . . . . . . .  7 7 

Save Grain . . . . .  83 

The list of medium and small newspapers is kept under constant review 
on the basis of statistics collected by the Registrar of Newspapers. 

[Ministry of Information and Broadcasting O.M. No. Gq015/3/75-- 
B.&A. dated 15-7-1976] 

The Committee find that the milli-rates (rate per-centimetre per IOW 
cirmlation) allowed to eome newa pers and periodicals published in the 
same language and with more or P" ess same circulation varied upto thrice 
nearly. Conversely, rates h i n g  the same the circulation varied as much as 



thrice. There was also substantial variation in making allowance for relative 
circulations, in the amount of payment for advertisements obtained by News- 
papers and periodicals published from the same station and in the same 
language. The Committee would like Government to examine the entire 
question of fixing the milli-rate (rate per centimeter per rooo circulation) 
keeping in view the size of newspapers/periodicaIs with reference to its cir- 
culation language, place of publication and the impact it has on public mind. , 
Government may lay down uniform rates for newspapersiperiodicals p u b  
iished from the same station in the same language and having more or less 
same circula.tion . 

[Sl. No. 8 (Para 1.55) of Appendix 111 to 1j3rd Report of P.A.C. (Fifth 
Lok Sabha)] 

Action Taken 

Circulation is not the sole criterion for fixation of advertisement rates. 
Newspapers coming from the same place, same language, with almost similar 
circulation, do have difrerent rates because of thcir class of readership, con- 
tents, standard and c,ost of production and pulling power, etc. Some exam- 
ples are given in Appendix S.  

[Ministry of Information and Broadcasting O.M. No. G-2501513i75- 
U. & A., dated 15- 7-19761 

Recommendation 

The Committee suggest that in determining a rational rate for advertise 
ment, Gov~rnrnent should also take into consideration t h ~  news coverage by 
the paper as compared to the space devoted to advertisements. The Com- 
mittee feel that those which carry more reading matter as compared to more 
advertisements should receive niore consideration while determining the 
release of and charges for Government advertisements. Such of those papers 
which do not conform to the expectations of Government in this regard should 
not receive the usual quota of advertisement. 

[SI. No. 9 (Para 1.56) of Appendix I11 to 17grd Report 0f'P.A.C. (Fifth 
Lok Sabha)] 

Action Taken 

The Fact Finding Committee on Newspaper Economics considers 50:50 
ratio between news and advertisements as a fair one. This is borne in mind 
by DAVP while releasing advertisements. 

[Ministry of' Information and Broadcasting 0 .M.  No. G25015/3/75- 
B Br A, dated 15-7-1976] 

Recommendation 

The Committer are surpriscd as well as distressed to note that though 
there is a provision for black-listing of newspapers and periodicals for i n d w  
in malpractices, in actual practice no such list is being maintained. If no 
such black-list is maintained and the parties indulging in malpractices are 
not denied advertisements or allocation of newsprint quota, the very objective 
underlying such black-listing would not be served. The Committee would 
like Government to take effective action to ensure that black-listed news- 



ppen and periodicals are,denied newsprint quota, advertisements, etc. and 
are also proceeded against as admissible under the law. 

[S] No. 16 (Para 1.70) ofAppndix 111 to 173rd Report of P.A.C.-(Fifth 
Lok Sabha)] 

Action Taken 

All newspapen and periodicals that violate the Government policy on 
advertisement are not given any advertisement by DAVP. In this context, 
it will be relevant to recall that Government policy on advertisement had 
been placed on the table of both Houses of Parliament. 

Newsprint quota, however, he denied unless the publication of a news- 
paper is stopped. 

(Ministry of Information and Broadcasting O.M. No. G-250rfr/3/7~- 
B. & A., dated 15-7-1976) 

Further Information* 

The newspapen buy newsprint with their own funds and Government 
have assumed only certain regulatory powers to arrange supplies. In the 
hess and Registration of Books Act, 1867 a newspaper has a right to conti- 
nue, unless it has contravened this law. Opposition to the policies of Govern- 
mentis not a ground provided in this law for stopping the pu1)lication of 
a newspaper. 

No lists of Newspape~/Periodicals which are black-listed for indulgillg in 
is maintained by the Ministry of I .  and B. 

(Ministry of Information and Broadcasting D.O. No. G-25015/3/7~- 
B & A dated 30-7-1976) 

Recommendation 

The Committee on Public Undertakirigs in paragraphs 3.39 to, 3..?2 
of their 47th Report (4th Lok Sabha) on Public Relations and Publicity in 
h b b c  Undertakiqs had recommended that all commercially non-corn- 
ptitive Public Undertakings should route their advertisements through the 
I)AVP to get the benefit of the concessional rates. The Committee had 

stressed that the Commercial Competitive Public Undertakings should 
a]% as far as ~mssible and practicable, use the agency of DAVP for thrir 

Where a commercial public undertaking found it necessary to 
utilise the services of a private advertising agency it should be one out of 
the approved panel of agencies maintained by the DAVP. Further, while 
m d i n g  their enquiries for diqplay advertisements and other publicity work 
to P';vatt agencies they should endorse a copy thereof to the DAVP. The 
Government had accepted these recommendations and had issued suitable 
i m c t i o n s  to a11 the Public Undertakings in April, 1970. 

[Sl. No. 22 (Para I .80) of Appendix 111 to 173rd Re rt 
of P.A.C. (FiRh Iak ~ a b c ) ~  - - .  - - _ -  -.- 

*Not v a k d  in Audit 



Action Taken 

It pertains to the statement made by the Secretary, Ministry of I.&.B. 
.during evidence. 

(Ministry of Information and Broadcasting O.M. No. 
G-250 1 513175-B&A, dated I 5-7-1976), 

Recommendation 

The Committee were infonried during evidence by the Secretary, 
Ministry of Information & Broadcasting that the Public Sector Undertakings 
under the control of Central Government "wanted to keep their advertise 
ment operations to themselves. They want to choose their own agencies." 
The Secretary, Ministry of Information & Broadcasting added that DAVP 
was competent enough to undertake the job of Public Undertakings without 
detriment to their interest. 

[SI. No. 23-(Para 1.81) of Appendix I11 to 173rd Report 
of P.A.C. (Fifth Lok Sabha)] 

Action Taken 
It is a statement made by the Secretary, Ministry of I. & B. during 

evidence. 
(Ministry of Information and Broadcasting O.M. No. G. 25015/3/75- 

B & A, dated 15-7-1976). 

Recommendations 

The Committee desired to have the following information in respect of 
Public Undertakings :- 

(i) "It is understood that the advertisement of certain Public Sector 
Undertakings are channelised through agencies not hlly owned 
by Indians. Please furnish a list of the advertising agents of all 
public sector undertakings." 

(ii) "It has been stated that details of expenditure on advertising 
by Public Undertakinp were not available and will have to be 
collected. Please furnish this information in respect of Public 
Sector Undertakings and Government-owned companies for the 
Years '971-72, '972-73 '973-74." 

.@) "Please furnish a statement indicating- 
(a) the rates paid by Public Sector Undertakings and Govern- 

ment companies for newspaper advertisements through ad- 
vertising agencies, 

(b) how these rates compare with DAVP rates, and 
(c) the commission paid by such undertakingslcompanies to the 

advertising agencies. " 

[Sl. No. n4 (Para 1.82) of Appendix 111 to 173rd Report 
of P.A.C. (Fifth Lok Sabha)]. 



Action Taken 
The  rrquired information is given below :- 

Name of Public Undertaking Name of Aqrncy Remarks 

2 Madras Fcrtilizels I h i t e d  M/sAdvertking Cons~~ltanta. Sister concern of M/s 
'972-74. Clarion Me-cann. 

3 Madras Fertilizers Lirnitcd . MIS. Hindurtrn Thompson - 
A~sr~cia ta .  197 1-72. 

4 Hotel Corporation of India MIS. Hindustan Tbompwn - 
Lirnitrd. Ascriates. 1973-74. 

5 Indian Drugs 8; Pharma- M/s Ad\*rrliuing Cansultanta. Sister concern of 
ceuticals Liulitcd. 10:2-74 M/r Clarion Me- 

r a m .  

6 B r i l i u ~ ~ a i t c  K Lo. (india} hl!s h. H. Urnson ( I )  P1.t. - 
Limited. Calcutta L j n ~ ~ t t d .  1971-73 

7 Air India . . h i ,~ .  H i n d w a n  'Thompson - 
. k c x i a t a .  I 9; r -74 

8 Mining & Nlied Xlarhincry hlir. Adverto~ng Consultants. %trr corlccrn of hljs. 
C~rporation Limited. Dur- January, i974 onwartL\. Claricn Me-canr~. 
gapur. 

g Fertilizcn Corporation of hl i s .  .4tlvrrtuir1p < c,~~sultantu. I)o 
India Limited. 1973-74- 

10 Biecco Lawric L im~ted . hl/s. Grant Adverti.sing i 1 )  - 
Limited. 1 9 j l - i j  

I-k (ii) 
Total advertising cxpn~diturc by thr public sector unctertnkings ih  au untlcr yc~~r-wiw:-- 

Total expenditure incurred 0x1 k h a l f  of Govrrnrncnt rwnrd cornpanics by DAVP for 
prrr advertising is M follows:- 

Total amaunt paid in Hangover payment 
Year the name y ~ i l r  paid in  r u ~ u c n t  

yean --- --- 
Rl. Rr. 



x.8a (iii). 
The rates paid by undertakings to the publications through advertising 

agencies are the same as of DAVP excepting the following publications:- . 
r .  Times of India New Delhi/Bombay/Ahmedabad. 
2. Hindu, Madras. 
3, Hindustan Times, New Delhi. 
4. Statesman, New Delhi/Calcutta. 
5. Amrita Bazar Patrika, Calcutta/Allahabad. 

The rates paid to these pul~lications are their tariff rates. Comparative 
Etatement is attached (Appendix S I I ) .  

15% commission is being paid by newspapen to advertising Agencia 
for the advertisements released to publications on behalf of undertakings, m 
retained by the advertising agencies. 

(Ministry of Information and Broadcasting O.M. No. G. 25015/3/75 
B&A, dated 1 5-7-1976). 

Recommendation 

The Committee have h e n  mercly informed that the Public Sector Under- 
takings have been rcquehted to furnish the requisite information but the 
detailed information is stili awaited despite numerous rcmindm. 

[Sl. No. 25 (Para 1.83' of Ap ndix 111 to r73rd Repolt 
o ~ . A . c .  (Fifth Lok Sabha) J. 

Action Taken 

The details o i  expcndihtrr rtc. 1): thr Public Sector L'ndertakings year- 
visc 1971-72 to 1973-74 are given in rr1)lv to Para 1.823 

(Ministr). of Infornlation and finmdcasting 0. M. KO. G. 25015'3/75- 
BBr.4, dated 15-7- 1936). 

Recommendation 

'l'his is indicati\,e of the fact that Gcnxm~rnrnt 11ii\.r not shown any car- 
nestness in implonlcnting, in lrtter and .;!~irit, the acc.epted recommendations 
of' thr Cominittcr on Public L.'ndertakitl~s. In fact, thc Ministry of Infor- 
mati011 .md Ilrwtlra4ng should haw taken full ad\.antage of the recorn- 
mendatitms or thc Co~nmitter on Puhlic Undertakings and pursued with 
the admini.;trnti\.c hfinistrirs conrrrued and Rtblic LTndertakings in order 
to secure rvrr largcr shaw of advertiscmcnts bring routed through DAVP. 
Had this 1)ec.n donr dus i~~g  the last five sears, the Committee feel that DAVP 
would haw bv IIOW gained \~i~lual)lr expcriencc in thc field and demonstrated 
its capacitv to rrnder sw:h srrvice. The Commitwr st= that DAVP 
-should span: no c-liiwts to upgrade its skill, so as to win the corltidence of the 
Public Undertakilip in t h ~  matter of display atl\wtiwnents. 

@ I .  No. 2tii Pirra I .84) of Appendix 111 to 173rd Report 
of P. A. C. (Fifth Lok Sabha)]. 



Action Taken 

The position has been reviewed. While it is not intended that the Direc- 
torate of Advvtising & Visual Publicity should take over the total adver- 
tising work on behalf of public sector undertakings and autonomous and 
statutory bodies, it should have the final authority in certain respects. The 
size of advertising, the effort to be put in by a certain organisation, would be 
within its discretion, since this would be related to actual requirrnients as 
well as availability of funds for the purpose. It would also be for the 
organisation concerned to decide whether it would like to use the Directorate 
of Advertising & Visual Publicity for the physical work connected with ad- 
vertising, visualisation, designirig and other technical work, or do it itself 
and utilise an advertising agency for the purpose. Subject to this the IIAVP 
would now have the final authority in rrspcct of' selection of newspapers/ 
periodicals for the entire advertising work of thcse organisations; and thr 
advertisement rates. Krcessary orders have already been issued accord- 
ingly. 

(h4inistry of Information 8: Broaclrasting 0 . M  No. G 
25015/3:75 B&A, dated 15-7-1976) 

Recommendation 

The Conlmittee were infonned that C;c)\wnnlrnt havc laid down criteria 
for recognising Advrrtising Agrncirs and Accredited Agencies for the 
purposes of advertisement . Thr: Cornmittre were also informed that 
formerly, the big advertising agrncies ucre n~ostly-partl!. or fully-owned 
by foreign int cre~ts.  In pursuaricr of t \ u j  resolutions passcd Ly Parlianlent 
for Indianisation of' these agencies, many con~panies brokr up and Indian 
shareholders started separate companies. In some c a r s  the top executives, 
who were all along in the advertising business, lmkc away from the foreign 
concern and formed a wholly Indian Cornpan).. 

[SI. No 2 j Para I .cy, j ol' Apprndix I11 to I 73rd Report 
I I .  (1:ifth Lc~k SaLhaj]. 

Action Taken 

It is a statement mack I q  thr Secrctar)., >!inistry of I. &. B. during 
evidence. 

(Ministy of Iriformntio~t and Aroadrasting O.M. No. 
C;-25015'3 '7.5 I{ & '4, dated r5-7-1!~76) 

Recommendation 

The Cbmmittce notc that t h e  have h e n  caws where forrign concerns 
have been controlling India11 advertising agencies. 'Thc Sccrctary, Ministry 
of Information and Uroadcastirig t lur in~ evidence stated:- 

"It may be statrd that an Indian owned advrrtising Company to do 
some intcr~mtional t d n w  which it can not do dirrctly, so it 
con~es intc) aqrcnwnt with some crmpirny outside and says, Tor 



this consideration we will get into international business. That 
we will have to consider on merits." 

[Sl. No 28 (Para 1.91) of ~ ~ p n d i x  I11 to  I 73rd Report 
of P.A.C. (Fifth Lok Sabha)]. 

Action Taken 

I t  is a \tatc.luent made by the Secretary, Ministry 01'1. &. B. during 
evidrncr. 

[Ministry of' Information and Broadcasting 0. M. No. 
G-25015/3/75 B & A, dated 15-7-1976} 

Recommendation 

The Committee feel that in extending recognition to advertising agencies, 
Government should go in detail into the ownership of the agency so as to see 
that it is tmly Indian and not merely a cover for foreign interest. The  
Committee see hardll. any scope or justification for foreign espertise in a 
f~e ld  where \ve have decades 01 cxperirnce. 

[Sl. No. 19 (Para 1.92) of Appendix 111 to I 73rd Report 
of P.A.C. (Fifth Lok Sabha)]. 

Action Taken 

Xonns Iiave been laid doum which Inter-alia, provide that only such 
advertising agencies are eligible Ibr accredition to D.A.V.P. as are owned and 
controlled entirely by Indian nationals. 

A booklet containinq norms for accrrdit icw r d advertising agencies to thc 
DAVP is enclosed l.Appentlir XI 11,. 

,Xliriistry of l~ilon~latiorr and Broadcasting 0. 31. Xo. 
C;-2501 j 3, i j  B k r!, dated 15-7-76). 

Recommendations 

The Committw wcre infornied that rtir DAFT played the role of a 
~n rc l i~ rn~  01' mass comn~unicntion \vithin the ISrB hafinistry on the one hand 
and of' an advertising agency fiw the Central Govern~lient, Departments on 
thc other. The Coninlitter w r c  fiirthcr informed that the role of L).l\.'P 
was examined by the Ch,wda Comnlittec in 1966 who recommended modifi- 
cations in the functions arid strcngthcning of professional skill at the higher 
Icvcl but it did not consider or s~~f i e s t  ~naking D.4F.P a Canunercial Ova- 
nisation. To a sugjiestion wht-ther it would not be better if DAYP \\.as 
reorganiscd into various divisions, such as, newspaper advertisements, 
Printed Publicity, Postcrs, etc., and run on commercial lines, the reprc-sen- 
tative of the Ministry of I&B a~gued  that the matter needed to be examined 
having regard to coninic.rcial cost considrrtion. 

I n  view of the fact that the classified advcrtisen~ents budget of DAVP 
is at  present of the order of Rs. 2 crores a ~ i d  that the Committee have re- 
comn~cnded elsewhere in this report that the advertising and publicity work 



d Public Undertak' should also be entrusted to DAVP, the 
Committee would like % vernment to examine in detail the feasibility of 
..converting DAVP into a commercial organisation. Pending the exami- 
nation suggcated, the Committee desire that there should, however, be Com- 
mittee consisting of representatives of both the Houses to give guidance in 
the matter of advertising and publicity, since a lot of criticism has been 
voiced in this regard in and outside Parliament. 

[Sl. Nos. 31 and 32 (Paras 1.97 and 1.98 ) of Appendix 111 
to I 73rd Report of PAC-(Fifth Lok Sabha)] 

Action Taken 

'Thrrc. IS :lo proposal LO convert DAVP into a Com~uercial Organisa- 
tion. 

ib regards constituting a C~mmittcc coruisting of representatives of both 
the Houses, it is stated that the Consultative Committee for this Ministry 
consists of Members of both Houses of Parliament. It is proposed to place 
a paper on the new policy of advertisement before the Committee at their 
next meeting. 

(hlinistry of Information and Broadcasting O.M. No. 
G25015/3,'75 B Br A, dated 15-7-1976). 

Farther InfotmndonS 

D.A.V.P. is not working with the motivation of profit or acploi ' any 
khd dr-rca. It  is publicity ogan of tlir Government of India. ?hm 
4 therefore, no need to convert it into a Commercial organisation. 

Ministry of Irdormation and Broadcasting 0.h.l. No. 
C-25015/3/75 B 8;: A, dated 309-1976) 



RECOMMENDATIONSIOBSERVATIONS IN RESPEZ r OF 
WHICH GOVERNMENT HAVE FURNISHED 

INTERIM REPLIES 

NIL 

December 20, 1977 
-----.- 

Agruhuyana 29, 1899 (S). 

;C. M. STEPHEN. 
Chairman, 

ILbSic Accounts CoustmLmDRltm. 



APPENDIX I 

1973-74 ---- - - - . - -- 
Girrulatic~n Card Rate/ DAVP 

tlrntanded approved 
Hatr (ex- rate. 

rluding 
nnauthorisd 
mrrgirtg wf 
wrrharge) 

. . I 8m0 20'  00 20' 00 2 6 . 0 0  20' 00 
(Use dis- 

continual) 

;. Hindustan Tim-, N r w  h l h i .  . . .  PO' M 18.50 I . + o m  20-  00 18.50 









Stalmrcnl indi.ating thr Card raks /rafts  demanded b j  20 Mrd ium Nr~rpojcrs  and DAVI'ojproord rotc durtng 1972-73 lo 1976-77. 

'972-73 

(;irc~~Inticm Card Raw/ 
Ikrnandrci 

Rate ex- 
rlr~tling 

unauthorisrd 
margins of 
sure-hargc-; 

-- '973-74 ---- 
I)AVP Cir~111;rtion Card Rate/ DAVP 

a p p r ~ ~ ~ d  Ikrnandrd approved 
rntr Rate cx- rate 

cluding 
unauthorisrd 

margins of 
surcharge 

- 

E y ' r s h  Doil~ez 

r .  Patriot. SCH I k l l ~ i  . . . . 
2. Naqpur Tim-. Xaqpur. . - . 

3. Mail, Madraq. . . 

4. Frw P r m  Bulletin, Ilornt~a) . . 
5. S e ~ h l i q h t .  I'atnn . . . .  
6. Pionrrr, Lucknc,~ . 

7- Indian Expms. A!.mrdal~aJ. . 
Hindi Dailiri 

8. Pradg>,Patna . . . . .  
- - 

. . . .  49000 4."" 4.00 

. . . -  I goor) 5- WJ 5' oo 

. . 27000 5.80 5.80 





"74-75 1~75-76 - - 1976-77 

Grculation card Rate! I).\VP Cirdatirin Chrd Ratc.1 DAVP Cirr~llation Card Rat.-/ DAVP 
h r n d r d  approvc-11 ratr Drrnandr~l approvrd ratr Drmandrd approved rate 
Rate ex- Ratr ex- Rate rx- 
cludin~ &dinR cludin~ 

unauthoriud unauihorisrd unauthorired 
rnvffha of rrlar~ins of marRins of 
surcharge s u r c h a ~ e  surcharge - 

A 9 1 0  I I 12 '3 - 14 - 15 l6 . 



3 - % S S  
LC. - 3 
3 - 











No. No. of Sparr Cost No. No. of Spncr in 
of insrr- in col. of inrrr- rol. cms 

papen lions rms. pqwrs  tinns 

English . 
Hindi . 
Urdu . 
Punjabi . 
Sindhi . 
Bmgali . 
.-Irsarncsc. 

Oriya 

Marathi 

Gujarati 

Tamil . 

Tdugu . 
Kannada 

Malayalam 

TOTAL 
. - 

Note: The figures do not include thr amount s ~ n t  on ad-lo6 releaslj in souvairs on production of prwm. 



APPENDIX V 
Statrmcnt shvwin: Lanptapwire Dirtribulion qf Space and cost during r97a-73 

----- - - .- - - -- - - - - -- - - - - - - 
Classifid Display Total 

-- -- -- -- -- -- - 

Languaga No. No. of Spare C a t  No. No. of Space C a t  No. of , Space D/, Crst 70 
of inser- in ccd. RF of inscr- in col. Rs. insrr- 

papen tions cmr. palx-PJ tions rms. tions 
-- -- - - - - -- - 

English . 
Hindi . 
Urdu . 

Punjabi . 
Sindhi . 
Bcnqnli . 
Assarnrw: 

Oriya . 

Marathi . 

Gujarali 

T a n d  . 
Tt-lugu . 

Kannada. 

Malayalam 

Note: PC figura do not include thr an lou~t  spent on ad-hot r&=q in sopvenira and on poduction of procw m@tcri$. 



I .  Spacc. i n  
of Ccll. 

insrr- 
tions 

- 

[)isplay Total -- -- 
Onc No. No. of Spacc. Cmt No. OF 7, Space % Coat 
Rs. of imm- in in Rs. inacr- 

% 
papers tionq crns. tions 



' I 3 1 I 

: ; i  I f =  - L ' J  ? , h  * %  z s . = . -  C LC. I 
I .;.!c 9 ; 2 5 6 b ;A 51% , j;,;;, 5 $ 1  - L C . I I ? -  - 

( 0 5  
1 E 

LC; L̂  - 
rz - 
, -  



APPENDIX VIU 
SkrttmeRt showing hnguase and Nature of Advertisemen8 wise Distribution of Insertions, Space and cost 

etc. during 1975-76 (1-4-1975 to 31-3-1976). 

Clawifid Displav Total - 
I .  No. No. of Sparr Ccst . No. of Spacr Cost IVq. of % Space "' 10 Cost % 

of inwr- col. Rs. of inwr- c nl. Rq. insrr- rol. Re. 
paprs tions rms. paprr~ 'ions cms tions rms. 

----- I 

English . 
Hindi . 
Urdu . 
Punjabi 

Sindhi 

Bengali . 
Assamcse 

Oriya . 
Marathi 

Gujarati 

Tamil . 
Tclugu 

Malaydam 

Kannada . 





APPENDIX IX 

Statetnentshowinpshorr of ( i )  Small andhf.ladium.h'ruspnpas nnd ( i i )  H i t  Re11 spilfiers it! trrnir 
of ;art duriap tho yrms 1967-68 l o  1975-76 

- - 

Years Catrgorv 

Small and Medium 
Big . 

Small and Mrdium 
Uig . 

Small and bledi~~rn 
Rig . 

Small and Medium 
R i q  

Small and Meclit~m 
Rig . . . 

Small and hlediurn 
Rig . . . 

Small aud hlrdiurn 
Big . . . 

Small and hlediurn 
ll iq . 

Small and Medi:lrn 
Big . 



k~tatcmenl showing rxamplcs when Ntws.#u#ers comiv from tk s m  place, ram# Icuryo~r ,  with 
almost similar cinirlation h d  d#rmt Wr. 

Circulation Cud rate Milli rate Davp rate 
-. - -- -- - - -- -- 
HINDI DAILIES 

I .  Vir Arjun, N m  Delhi . . 22,000 4.00 18.18 3-96 

!(a) Janayug, New Dclhi . . g~,ooo 

2. (a) Swatantra Bharat, Lucknow 3 3 ~  
(b) Puniab Kuari, ,lullundur . 50,ooo 

ENGLISH DAIL.IF,S 

3 (a) Indian Express, New Delhi . 88,000 
(b) Hindustan Times, New Delhi. IJ53,000 

4. (a) Indian Express, (S.I. Eds.) . 2,16,000 

(b) Hindu 2,17,- 

MALYALAM DAILIES 

5(a) ~ i g h t  Trichur . . . 1,600 

(b) Telegraph, Trichur . . 59393 

ENGLISH DAILIES 

Economic Times, Bornbay/Dclhi . &,OW 

Indian Gxpress,Romhy/Mmedabrd 1,10,000 

65'  50 Not being uwd 

16.3 1 3 . m  



APPENDIX XI 

CrOVERNMENT OF INDIA 

Import Trade Control 

Public Notice No : 34-ITC(PN)/75 -- 
New Dclhi, The ~gth May, 1975 

SUBJECT :-Import Policy for Newsprint-Printing and Writing paper 
(excluding laid marked paper) which contains mechanical 
wood pulp amounting to not less than 70 per cent of the fibre 
contents-(S. No. 44/V)-for the year April, 1975-March, 1976 

Copy to all concerned : 
By order etc. 

The import policy for Newsprint @No. qq/V) for the year April, 1975- 
March, 1976 is given in Annucures I to IV to this Public Notice and shall be 
applicable with effect from the 1st April, 1975. 

Sd/- 
(B.D. KUMAR) 

Chief Controller of Imports and Exports 

Sd/- 
(A. RAMACHANDRAN) 

D r .  Chicf'Contruller of Impvrts and EXPW~S 
[Issued from file No. IPC(44/V)/75] 

A a n a u e  I to PabUc Notice No. H-ITC(PN)/~~ 

-- - . -.- - -- 
Dated Mv 19, I975 --- 

P m  & ~ . N O .  htcription Licensing Policy for Validity Rcmarks 
d1.T.C Authority btablished of licence 
Schedule irnportr 

4d\' White printing paper CCI&E NIL 'J'welvr 
(Excluding laid rnonth~ 
mfuk,-d PWer) 
which rontsins me- 
chanical wood pulp 
mounting to not 
leu  him 70% of the 
fibre wntmt  

1. Licence h u e d  for 
newsprint will .ko 
be d i d  for import 
of water-lined news- 

print provided it ran- 
tuns rncchanicd 
wood pulp amount- 
ing to not leas than 
70% of the fibre 
content. 



11. A.U. for publishers/Printers of newspapen/periodicals, text books or 
books of general interest. 

111. A.U. applications in '1' Form from publishers and/or printers of 
newspapers and periodicals for newsprint will be submitted, complete in all 
respects, through the Registrar of Newspapen for India, Ministry of Infor- 
mation and Broadcasting, Shastri Bhawan, New Delhi. 

Applications from other consumers of newsprint as set out in clause 2 of 
Newsprint Control Order, 1962 will be submitted to the Controller of News- 
print, Offic~ of Regktrar of' Newspapers for India, Shastri Bhawan, New 
Delhi. 

IV. The last date for receipt of applications is 31-3-1976. An application 
received aftcr the prescribed date is liable to be summarily rejected. 

V. (a) The entitlement of indivisual newspaperjperiodical will he based 
on its performance in 1974-75, taking into account the average 
circulatictn, average number of pages and average page-area 
actually published by utilising newsprint authorised for that 
period, increased by fifteen per cent. 

1'. (1)) 'The entitlement worked out in V(a) above will k increased by 
five per crnt to providc fur growth. 

V. jc) In the case ofothers, the entitlement will be determi~ed on the 
h i s  of performance in 1974-75 by utilising newsprint or on the 
merits oi' the case and on documentary evidence. 

V. (dl In the case of newspapers/periodicals whose circulation has been 
assessed lower than the claimed circulation for 1973 or 1974, 
the entitlement of such periodicals or newspapers will Ix cal- 
culated on the basis of assessed circulation and claimed number 
of pagrs, page-area and number of publishing days. These 
papers will not be eligible for benefit under Remarks V(a) and 
\ ' (b).  

\' je) Allocation of' newsprint is subject to availability of' foreign ex- 
changt. or newsprint or both. In case of short fall, appropriate 
cuts will be made. 

V (f)  The entitlement for standard newsprint as also Nepa newsprint 
will be worked out on 53 grammes substance. 

V. (g) A compensation of 6 per cent of entitlement will be given fb~ 
wastage in transit andlor machine room. 

V. jh) The entitlement of newspaper/periodical, if allotted in Ne 

h i ~ h e r  gramrnagc. 
P newsprint will be increased by to per cent as compensation or 

VI. The entitlement of each application will be met by issue of allot- 
ments of newsprint mentioned in Schedule I of Newsprint Con& 
Order, 1962, as amended from time to time. In case of imported 
newsprint, the entitlement will k issued either for imports through 



the, StatE Trading Corparation of India Ltd., New Delhi on high- 
sea sale basis or authorisations on buffer stocks of State Trading 
Corporation of India Ltd. 

The basis of allocation on indigenous and imported newsprint will be as 
follows :- 

Annual entitlement Quantity to be allowed Quantity to be allow- 
in indigenous n e w -  rd in imported news- 
print print 

(a) up to 300 tonnes 

(b) 301 tonnrr to 500 tonnes 

Full quantity on Balancr quantity 
O P ~ ~ M  

Fifty per cent on Balancr quantity 
option 

(c) 501 tonncs to 1000 t onne  Ho:;, 

N.B. The Registrar of Nrwspapers for India can make such chan c in ~ l r c  proportion of Nepa f and imported newsprint as may bc necessary in the light o nvailal)il~ty/~ttrks from timc 
to time. Ncwspapm/Periodicals option for Nepa news rint will have to obtain 
their reqairrmens in sim that Nepa Milln can make avaikhle. 

Notes : 

I .  (a) Newsprint imports from abroad are canalised through the State 
Trading Corporation of India Ltd. Newspapers/Periodicals can 
arrange delivery on high sea sal hasis themselves through 
STC or through an established importer or through State Indus- 
trial Development Corporation for the permissible quantity. 
Otherwise they will he granted authorisations on buffer stock 
of STC. 

(b) Applicants who fail to lift quota after asking for imports on high- 
sea sale basis will not be given further quota on high sea sale 
basis or on Nepa Mills until they have lifted equivalent quantity 
fmm STC buffer stocks. 

(cj Ten per cent of the allotment, subject to a minimum of one tonne, 
on imparted newsprint will be made on STC buffer stock. This 
will not apply if the entire quota is issued on Nepa hlills. 

2. Periodic. entitled to giazed/mtograwre ncwgnint will be allotted 
on request the full quantity in rotogravure/glazcd news rint, 
subject m availability. New periodicals will be considere{ for 
allotment of mtogravurr/giazed newsprint after three months 
of publication. 

3. Allotment in all categories, standard, roto and glazed will be 
made in mls only. An additional quantity for conversion of 
mlu into sheets at the rate of ro per cent wiU be granted to 
ncwspaprstperlodicals using only sheets. 



4. Since Nepa Mills are not in a poition to despatch consignments 
of less than one wagon load, Nepa newsprint in lots of 1- than 
12 112 per cent tonnes or 25 tonnes, as the case may be, d l  not 
be allotted. Allotments of smaller quantities may, however,be 
made to recipients who are willing to take delivery of 
their quota at the Nepa Mills, and arrange for its transport. 

VII(a) Newsprint is allotted to each individual newspaper/periodical 
and the newspaperlperiodical is the recipient of the newsprint. 
Newspapers/periodicals will not be permitted to adjust between 
them the quota allotted to each of them even when the publica- 
tions arc under the same ownership and/or bear the same title/ 
name. 

VII(b) The authorised quota of newsprint allotted under this policy to 
a newspaper/periodicals may, however be used for a news addition 
of the same newspaper/periodicals and the newsprint, if so used, 
shall be accounted for separately. 

A?tc : For the above purposc an 'addition' is a newspaper(periodica1 
which, irrespective of the place of publication, bean the same 
nameltitle is in the same language and has the same periodicity 

as the ne''x per/periodical already being published by the 
same owne ip/management? and is a reprintlseparate run of 
the newspaper/periodical with variations dictated by the time 
factor and to meet requirements of existing local readership and 
speedier distribution. 

VIII (a) Clearance regarding availability of newsprint for new daily 
newspapers/periodicaIs , 

Publishers of' new daily newspapers and periodicals intending to 
apply for newsprint uota will obtain clearance regarding avail- 
ability of newrprint?iorn the Registrar of Newspapers for India 
before commencing a publication. Information as per Annexure- 
111 shall be furnished while applying for clearance under the 
allocation policy. 

(b) New Dailicc 

New daily newspapers will be allotted an initial quota which will 
be determined by the Registrar of Newspapers far India calculated 
on the basis of an average circulation of up to 5,000 copies of 8 
pages of standard size (2540 sq. cms.) per publishing day during 
the first four months, nawprint will be released, rovided the 
applicano execute bonds duly guaranteed by sch&led banks, 
for 10 per cent of the value applied for under column ro of Actual 
Users application (3' Form). The b a  which are intended 
to ensure that the newsprint is utilised for publishing the proposed 
newspapers, will be cancelled on uction of the documentary 
evidence to the satisfaction of the i;" egistmr of Newspapers for 
India that the Newsprint has been utilkd for the publication 
of the newspapers concerned. 

The bank guarantee will not be insisted upon if an existing newspaper in 
receipt of newsprint quota wants to start another irrespective of its periodicity 



or the periodicity itself of the existing paper is changed resulting in higher 
newsprint entitlement for the year, but in the latter case, the initial quota 
will not exceed that for a new newspaper. After three months of regular 
publication, the new dailies will be required to produce evidence (Chartered 
Accountant's Certificate in the form given in Annexure-I1 to this Public 
Notice) of the average circulation achieved and the average page area and 
number of pages printed during the first three months, and their entitlement 
will be fixed on the average circulation actually achieved and to average 
number of pages and page area actually printed in the first three months. 

(c) New Weeklies, Tri-weeklies, Bi-weeklies, Fortnighdies, Quarterlies, 
Half-yearlies and Annuals, or other type of periodicals. 

New weeklies, tri-weeklies, bi-weeklies, fortnightlies and monthlies 
will be allowed an initial quota of newsprint which will he cal- 
culated on the basis of an average circulation of up to 5,000 
copies of 16 pages of standard si7e (2540 sq. cms per publishing 
day  during the first four months, newsprint will be released pro. 

vided the applicants execute bonds, duly ,paranteed by scheduled 
banks, for 10 per cent of the value applies for under Column 10 
of Actual Users applicatiori ('J' Form ) The bonds which are 
intended to ensure that the newsprint thus granted is utilised for 
publishing the proposed newspapers will be cancelled on 
production of documentary evidence to the satisfaction of the 
Registrar of Newspapers for India to show that the newsprint 
has been utilised for the publication of the newspapers concerned. 
After three months of regular publication, the new weeklies, tri- 
weeklies, bi-weeklies, fortnightlies and monthlies will be required 
to produce evidence (Chartered Accountant's Certificate in the 
form given in Annexure-I1 to this Public Notice) to show the 
average circulation achieved and the average page-area and the 
number of pages printed during the first three months, and their 
entitlement will be fixed on the average circulation actually 
achieved and the average number of pages and page-areas 
actually printed in the first three months. 

In the case of quarterlies and journals of longer periodicity the 
initial quota will be limited to the first publication not exceeding 
5000 copies of 15 standard pages. Further quota will be based 
on the basis of actual performance. 

(d) The bank guarantee will be waived in case of newspapers/perio- 
dicals which are in existance for more than three months. 

(e) Existing news apers which have not so far obtained clearance 
for the use o f newsprint or licence/authorisation will be allowed 
quota on the basis of performance in 1974-75. In case, the 
circulation is more than 2,000 copies the performance particulars 
must be certified by a Chartered Accountant. 

IX. If any newspaper/periodical had not fully utilised the quantity 
allocated in 1974-75, the unutilistd quantity shall be adjusted against its 



entitlement Eor 1975-76. To enable the Registrar of Newspapers for India 
to determine the consumption of newsprint in 1974.75, the particulars (month 
wise) of circulation, pages, page-area and number of publishing days in 
I 979-75 should be furnished by the newspaper(s)/periodical(s) in the form 
given in Annexures-I1 and IV to this public Notice. The consumption ip 
1979-75 will be worked out on the actual number of days published in the 
period. The particulars furnished in Annexure-I1 referred to above should 
be certified by the Chartered Accountant. The Chartered Accountant's Certi- 
ficate need not be submitted where the circulation of newspaperlperiodical 
is 2,000 copies or less per publishing day. 

Allotment obtained in 1974-75 under schemes for Export Promotion 
etc. will also be taken into account for determining quantity utilisedl 
held in stock by the newspapers in 1979-75. For this purpose, informa- 
tion shall be furnished in AnnexureIV to this Public Notice Columns 
I I and I 2 of Actual Users application (3' Form). 

X. The number of copies distributed free, unsold returns or any other 
copies printed but neither sold nor distributed fiee, will be taken into consi- 
deration for purpose of allotrnent/consumption of newsprint, provided these 
represent a reasonable percentage of the print-order and not in any case 
exceeding the following limits. 

Circulation D d i a  tri- Weeklies Monthlies, 
and bi-week- and fort- quarterlia 
lies nightlia and o h e n  

Between 2,500 and 5,000 . 

XI. Where the newspapers/periodicals have not supplied copies of their 
issues stated to be published in the year 1979-75, as required under Section 
I rB of the Press and Registration of Books Act, 1867 read with Rule 5 of 
Registration of Newspapers (Central) Rules, 1 956, the consumption worked 
out vide Remark X above, will be subjected to a cut as follows : 

Krgularitv of more than 50°/, but Im than 759; . . , . . 25% 

Reguluity of more than 259'; but leu than 507, . . . . . 507,; 

N o  quota will be released to newsppen whose regularity k la5 thou 25:; 

XII. Newspapers whose entitlement for newsprint is less than forty t o m a  
per annum shall be exempted fmm production of Income-tax v d c a t i o n  
number. 

Applicants for less than forty tonnes shall k exempted from licence f'ee. 



XIII. For the purpose of this Public Notice, the Registrar of Newspapers 
w y  make such adjustments in the distribution of Nepa, Standard, Rate 
gravure and g b d  newsprint to newspapers/pui~dic& as may be considered 
nccwwy in the circumstances. In case where an application is not fmmally 
complete or does not comply with any of the remarks above, the Registrar of 
Newspapers may, on the merits of the case, and on documen evidence, 
waive the procedural requirunents on good and valid reasons e decision 
of the Rcgirtnr of Newspapers shall be final. 

% 



Ah'.KLXURE 11 T O  PUBLIC NOTICE NO. 34-PTC (PN)/75 dated May 19, 1975 
issued by the Minism of Commcracc 

Form of Chartered Accountant's Certificate regarding circulation ctc.. for the period April 1974-March 1975. 
(To he tvpcd on the letter-head of the Chartered Accountant) 

I. Name of Newrpaper/Pcriodical 3. Language 
2. Place of Publication 4. Periodicity 

April May June July A X ~ .  Sep. Ort. Nov. Dec. Jan. Feb. Mar. Average from 
74 74 74 74 74 74 74 74 74 75 75 75 t h e w d  

from 1-4-76 
to 31-3-75.. 

(a) Avenge number of copies printed monthwise 
per publishing day from 1-4-74 to 31-3-75. 

(b) Aver e number of copies d d .  monthwise. per 
pu8isbing day f m  1-4-74 to 31-3-75. 

(c) A v ~  numbcr of copiu di.tributed fm, month- - per publishing day (including complimen- 
tary, vaueha, exchange, bonus. sample and 
office copies from I -4-74 to 3 1-3-75. 

(d! Average number of monthwise unsold rrturns 
a d  other copie printed but not included in 
(b) (4. 

(e) Average site of thr page n~onthaiwuc, of tht news- 
paper/pcriodical in sq.  cms. from 1-4-74 to 
31-3-75 

(f) Avcrnge numbcr of paga, monthwise, of the news- 
~pen/pcriodicals per publishing day from 
1-4-74 to 31-3-75. 

(g) A d  number of publishing days, monthwire 
f b U  1-4-74 '0 31-3-75. 

Signature of the Publisher 

Date .......................... , 



CE R T I F I C A T t  C!F THE CHARTERED ACCC)UNTANT 

IiWe h a w  rxarnined the books and acrnrmts of- 
(Name oC the paper, language and periodicity; 

Published froma (Address) - -- A- 

fat the p&od 1-4-74 to 31-3-75 and have obtained all thr idormation and explanations requircd by us. 

In mylour opinion, chc statement set forth above r d r c t s  true and corrrct analysis of circulation, pages, size and number of publishing days for 
che peiod fnun 1-4-1974 to 31-3- 1975 to the but of mylour information and belidand acrording to the explanation given to mclus by the bodu of 
rcountr ctc. 

Signature 

Stunp of the C h a r t e d  Acr~untant 

I .  r .  Name and signature of the pcrwtn who has aigncd tllc crrtificatcs : - ---------- --- - - --- - - - ---,-- - - - - - 
a. Registration No. 

N.B. Th Chartered Accountant's Certificate regarding avcra- circulation 'publishing day showing uparatcly, the average number of OopiCS 
printed, d d  and dhtributcd fie etr., number of paga and page-arca s uld he, furnished, if monthwise average circulation c x d  2,000 
c+u. If tbe monthwise averam circulation is 2,000 copim or bclow,particubn in the above annexurn should be furnished 
uda thc signature of the publkher. 



ANNEXURE I11 T O  THE MINISTRY O F  COMMERCE, PUBLIC 
NOTICE NO. 34ITC(PN/7) 

I .  The following clearance particulars are required to be hrnished in 
the case of all new dailies and periodicals, applying for newsprint. Existing 
dailies and periodicals which were not allowed newsprint in the past have 
also to furnish the particulars. 

2. These clearance particulars niay be sent along with an 'application 
(in duplicate) in the latest Actual Users' Form (Form 3'). 

3.  All answers should be given in words, dashes or cross marks should 
not'be used. 

I .  Title of the newspapers. 

2. Language 

3. Periodicity :- 

(in thc caw of a daily, it may bc stated whether thr paper is published on 
all the seven days of a week. In the case of a weekly, it may be indicated 
whether it is published every week or four times in a month). 

4. Full Postal address of the paper. 

5. In case thr paper has not yet commenced put)lication : 

(a) the proposed date of publication, 

( I ) )  the propowd size of one page of the paper : 

(i) Length Centimetres. 

(ii) Width Centimetres. 

(iii) Page area - Sq. Crntirnetres. 

(3) Average number of page per copy of 
the proposed paper. 

(d) The proposed averge circulation : 

(i) Average number of copies proposed to be printed. 

(ii) Average number of cop~es expected to be sold. 



74 
6. (a) Name and addrau of owner Name 

(b) If the onwer is a company, M'hcther Percentage 
firm, etc. narne(s), address(es), Name Address Director d hares  
etc, of Director(s), sharr- Partner held in the 
holders, partners, etc. ctc. company 

(c) Are/were d ~ r  owners (wl~icll 
terms includes a company, 
firm, etc.) and any of thr 
penoru whose names are re- 
quired to be given against (b) 
abovr associated a t  pmen t  
or at  any timr since 1962 with 
the publcation of any other 
paper? 

i d )  If the renlv to ic) above is in the ~, 
affirriat'ive, XHmes of ownrrs 
etc. and details of the news- 
pepem with which they are 
associated may be given in i the 
following form.:- 

S1. Name of hl)et.ib of paper Period of If a aharc- 
No. owner: with which Association Capacity holder in the 

associated in which company e t r .  - a~ocia tcd mmtron ~n 
'ritlc, language If the From '1'0 Col. 4 p a -  
periodicity paper is centage of 

and placed run by a shares held. 
publication company r t (  . 

- -- - - --- . - 
7. (a) Arc/U err any member 

of the family of the 
owner of any of the Per- 
som whobe namca are 
required to he given 
agairut 6 (1) abr~vc 
associated atprrsent or at 
any timesince 1962 with 
the publication of any 
other paper? 



@) If the reply to (a) u in 
the &nnative, nama of 
the mankn d family 
and detaih of the news- 

with which uroci- 
may be given in chr E r  

following f m .  
(9 --- ---- - -- 

81. Name of the owner rtc. same of the member Addrw of the m m -  Relation- 
Uo. w h m  membaa of family of the family con- ber of the family rhip witb 

in  d a t e d  with anothrr cerned the owner 
Paper ett . 

S1. Name of tllr 1)rt;rils t d '  papcn with 
No. member of which connrcred 

fanlily 

Period of +pacity If a aha c- 
aw&- m whch haldrr 111 

tion associated. the mni- 
pany e l< .  

from to mmtionrd 
in Col. 4 

F-ogr 
drh.rrr 

held 



8. Cladfication % (Nature of 
contents) of the paper. 

Signature of the Publisher.. .............. 
Name (in block letters). ................. 
........................................ ................ Place .............. Date 

* Item 6 (b)-Information is required to be given about the following categorie o f  
Puaonr : 

S1. Ownership type Category of persons in respect of whom 
No. I information ia required -- - 

1. C-WT . . . .  . (a) Directors 
(b) Sharrholden holding a share of 10% 

or more. 

. . . . .  2. Firm . Partners. 

3. Society . . , . . . (a) Mernbcra holding a sharc. of 10% or 
more. 

(b) Office bearen and merntms of the 
Managing body. 

4. A d t i o n  . OScc hearcrs and lnernbn of the Managing 
body. 

@Item 6 (c) an4 ( 7 )  (a) . . Information about atsociation with the f o l l o w i ~  
categoria of papera is also to be given :- 

( I  .4 different edition of the papers for which newsprint 
ir bdng applied for. 

(I) h paper with the same title as that of the p a p a  
for which newsprint ia being ap lied for, but in R a diffiircnr languaffe or with a dl erent periodicity. 

. . . .  fttern 7 i  a )  llcmber of family for the p m  of t h i ~  statcmeni 
meam a menher of family (father, mother, wife/ 
husband, brother, brother's wife, Itu, son, daughter- 
in-law, daughter, etc.) who are me~nhera of a joint 
family or are dependent on the owner 1)irector 
etr . 



- - - - -- - ----- - 
Siqnatuue of thr Pultlisher.. ............. 





NORMS FOR ACCREDITATION OF ADVERTISING AGENCIES TO 
THE DAVP 

An advertising agency applying for accreditation to the DAVP must 
satisfy the following basic conditions : 

( i )  Only such advertising agencia are eligible for accreditation to the 
DAVP as are owned and controlled entirely by Indian Nationab. 

(ii) Ordinarily the DAVP shall grant only provisional accreditation 
to an advertking agency and shall watch its performance for a 
minimum period of 2 years before considering the grant of full 
accreditation. 

(iiij An aclvertising agency must have carried on agency business for 
a minimum period of year and must possess adequate training 
and professional skill to be able to handle a national advertising 
account employing all available media of mass communication 
efficiently and to the full satisfaction of'the DAL'P. 

ii\fj It  must have reasonable financial resources and be in a position 
to support this fact with documentary evidence. Financial re- 
sources shall be interpreted as a minimum paid-up capital of RE, 
I lakh in case of'a limited liability company and a minimum of 
Rs. 50,000 actually committed to business as personal resources 
in case of a proprietary or partnership firm, provided that the 
minimurn assets of an advertising agency shall at any given time 
exceed its current liabilities at Irast by ro per cent. 

(v) It should have an annual turnover of not less than Rs. 3 lakhs. 

(vi) It should have advertising as its sole business occupation and must 
not be an allied department of any other business. 

t i )  Its remuneration must have been in the form of commissi on paid 
by various media owners and it must retain in tidl the com- 
missionthusearned withoutsharingitwithorrctbatingit to any 
client, directly or indirectly. When an agency rebates full conl- 
mission to its clients and is paid a service fee for the services rendered, 
the amount of service fee so received shall not be less than r 5 per cent 
and such setvice fee shall be charged on the goss and not on the 
net amount. 

(viii) If included in DAVP'S a proved panel, an advvtising agenq 
must agree in writing to .Shere to the policy hid down by Govern- 
ment regarding advertisements to newspapem and paiodicals and 
must atso undertake not to discriminate in m y  manner betweem 



I&ENS and non-I&ENS papers is the matter ol' agency com- 
mission and the period of credit etc. 

(ix) All advertising agerxies in DAVP'S panel must undertake to pay 
all publishers' bills without exception within 75 days from the end 
of the month during which this advertisements billed appeared. 
Remissness on the account will result in cancellatiori of accreditation 
to the DAVP and withdrawal of all advertising i)u4ncss emanating 

fmm Government departments or pul~lic sector aud other nationalised 
mdertakings at the risk and cost of the advertisingagcncy concerned. 

.in advertising agency applying for accreditation to tlie DAVP must 
furnish, in writing, the following Declaration: 

I hereby make the following declaration. It is understood that any 
inaccuracy or omission there in, accidental or othewiw, will entitle the 
DA\'P to cancel the accrrditation granted to niy agency \viti~out any notice 
being given : 

( I )  Press advertising and audio-visual publicity is the sole business 
occupation of my advertising agency, which is not an allied de- 
partment of' any other business. 

(2) hiy agency has been in continous existence for at least one full 
year. 

(3; M y  agency has its own well-occupied Media, Copy, Art Produc- 
tion and Market Research departmrnts and full arrangements to 
prepare language adaptations etc, to be able to scrvice a national 
account by employing all availablr media of mass communication. 

(4) hly agency has reasonable financial resources wllic11 have at any 
givm time exceeded its current liibilitics at least by 10%;. 

( 5 )  My agency's annual turno\w is not less than Rs. 3,00,000 and 
1 am in a position to furnish docimcntary evidcricc to that e f iw.  

( 6 )  Thr sole remuneration of' my agency is the agency commission of 
1 5 7 ~  ailowed by various media owners and I solemnly declare that 
my agcncy rrtains this rcrnunrration in full and does not share it 
~ i t h  or rcbate i! to any of its clien~s. 

I certify that my agency c h q e s  a uniform 15% agency coln- 
mission from ali publishers, whether membcn of the IBiENS 
or otherwise and that these publishers arc not discriminated against 
in so far as the period of credit for payment of their bills is con- 
ccrncd. 



(8) My advcrtising agncy undertakes to implement Government's 
advcrtising policy regarding newspapers and periodicals in con- 
sultatio~i with the DAVP. 

I)ate . . . . . . . . . . . . . . . . . . . . . . . .  . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
Place. . . . . . . . . . . . . . . . . . . . . .  . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  

QESTIONNAIRE C X J  bl 
APPLICATION FORXI 

7u be $lied in by an adverti.$iirlg agency 
seekin,~ arcreditation to the 0.4 VP 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  On behalf'of Mls 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  .I  hereby apply fbr 
accrcditation to thc DAF'P, Government of India, I certify that the Decla- 
ration prescribed by the DAVI' has already been made in writing by my 
advertising agency and that the information furnished hereunder is absolu- 
tely correct. 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  1 .  NAME O F  AGEh'CY.. 
2. \.\'HEX ESTABLISHED. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
3. HEAD OFFICE . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  

5. ARRAh'GEhlLYTS FOR PUULICITY ABROAD 
(Please give complete details of' arrangements for undertakinv 
publicity & pb l i c  relations campaigns abroad). 

6 .  COSS'Tll'U'I'ION 
(a) I J ' n  Lin~itcd Currpnrjl 

,:ij 1)ate of registration.. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
( i i )  Registered Ofice. .  . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  

(iii) I3ranch Oi'iiccs, if any. .  . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
. . . . . . . . . . . . .  ( iv\l Paid-up Chpital with ducumentary evidence. 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  (I-) X a n w  of' Dircctors. 
(vi'i Nari~cs of Directors w l ~ o  take an  active part in thc conduct 

of' the business.. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
hbte .-Please enclose n copy of Articlcs of Association. 

(i) Sole proprietor, if any. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
. . . . . . . . . . . . . . . . . . .  {ii) Names arid adtlrrsst.~ of partners, it any. 



(iii) Partners who arc not active participants in business. . . . . .  
(iv) Head Office. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  

................................ (v) Branch Ofices, if any.. 
(vi) Financial nsourccs with details of working capital with . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  documentary evidence.. 

. . . . . . . . . . . . . . . . . . . . . . . . . . .  (vii) Any other financial support. 
7. ACCOUNT EXECUTIVES with names and qualifications 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
8. COPY DEPARTMENT. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  g. ART DEPARTMENT'. 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  r o. MEDIA DEPARTMENT. 

. . . . . . . . . . . . . . . . . . . . . . . . .  I I. PRODUCTION DEPARTMENT. 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . .  I 2. OUTDOOR DEPARTMENT. 

. . . . . . . . . . . . . . . . . . .  13. MARKET RESEARC'H DEPARThZEhT. 
.Vote :-Please furnish namrs and qualifications or a11 Depart- 

mental Heads and the strength of each Department. 
14. ARRANGEMENTS FOR TRANSLATIONS/ADAPTATIONS 

in Indianlforeign languages and schedule of rates charged. . . . . . . .  
85. ARRANGEMENTS FOR PKODUCTION ofblocks (on copper 

as well as zinc), stereoes, matrices, bromides, charhas and scho 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  dult of rates charged. 

16. ARRANGEMENTS FOR TYPESETTING and rates charged. . 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  

3 7. ARR.9.NGEMENTS FOR CALLIGRAPm in languages and 
rates charged.. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  

18. ART WORK CHARGES 
(a) for rough of advertisements, folders, posters, etc. 
(b) finished artwork of advcrtisemcnts, folders, postern, etc. 

14 AGEl!CY COMhlISSION derived from 
(a) Publ ish  : 

.. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  (ij membtrs of the I &ENS. 
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  (ii) non-I&ENS publications. 

(b) Media 4 ~ 1 ~ 1 s  other than publbhcrs : 
... . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  (i) Printeta.. 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  (ii) Biock-makm 
. . . . . . . . . . . . . . .  (iii) other suppliers, such as translation agencim. 

PO. TERMS AND CONDITIONS OF AGENCY SERVICB 
. . . . . . . . . . . . . . . . . . . . . . . . . .  (i) Planning and creative work.. 

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  (ii) Market Research. 
(ifi) Media R-h.. .................................... 



iv) Any other specified aervicc availale in the fields of outdoor 
publicity (hoarding sites, neon signs, screening of cinema 
slides, advctisements in trains, buses, etc.), commercial 
broadcasting, television and film production. . . . . . . . . . . . . .  

n I .  ACCOUNTS HANDLEL) 
(a) Con~mercial (Indian, foreign 8; collaboration). . . . . . . . . . . . . . . .  
(bj Government (Central or State). . . . . . . . . . . . . . . . . . . . . . . . . . . .  
(c) Autonomous bodies, public sector undertakings, statutory 

bodies, etc.. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .  
with complete details of' the rnedia employed and break-up 
of budgetary outlay in each case. 

' 22 .  TOTAL ANNUAL TURNOVER with a copy of your LaPt 
Income-tax Clmrancr Certificate, audited halance sheet, trading 
and profit and loss account. 

23. LIST OF NEWSPAPERS used during the last 12 months 
(a) En~lish Dailies and Prriodicals 

(i) with circulation nptn ~o,ooo. 
( ii) between I 0,000 and 50,000 circulation, 

(iiij between 50,000 and I ,oo,otx, circulation and 
(iv) above I ,oo,m)r) circulation 

(11) Langtiagr Dailies m d  Puindicnls 
(i) with circulatictn upto ro,ooo, 

(ii) between 10,000 and 50,000 circulation, 
(iii) between 50,two and I .oo,ooo cira~lation and 
jiv) a h v r  I ,oo,ooo circulation 

,\'ok : -Please mention the amounts spend on each category. 

It  b hereby understood and agretd that the atcreditation, if granted, 
shall be subjtct to cancellation without prior notice should them Le anv 
remissness in furnishing annual returns under all heads in the Quatiomairc 
above or any omission or incorrect information hrnished intentionally or 
otherwise, or for any reason considered sufficient by the DAVP, who# 
discretion will be find. 

Per Pro 
Place. . . . . . . . . . . . . . . . . . . .  . . . . . . . . . . . . . . . . . . . . . . . .  
Date. . . . . . . . . . . . . . . . . . . .  . . . . . . . . . . . . . . . . . . . . . . . .  



APPENDIX-XIV 

DE'TAI LS 01: CASES FlL1D AGAIN b'l' 1NL)IAPi OBSERVER, 
AS OBTAINED FROM 'I HE DELHI ADMINISTRATION 
THROUGH THE MINISTRY O F  HOME AFFAIRS, WITH 

REFERENCE TO P.4RA 102 (C) OF  I 73RD REPORT OF 
PUBLIC ACCOUNTS COMMI'ITLES. 

I .  Case FIR No. 501 dated 2-5-65 up 292 IPC Pt. Street, New Delhi. Con- 
victed by the court of Shri N. L. Kakknr MIC, New Delhi on 15-7-67 and fined 
Rs. 50~1 .  

2. Case FIR No. 368 dated 30-5-65 u/s 292 IPCPS. Pt. Street, Con- 
victed by the court of' Shri X. L. Kakkar MIC, New Delhi on 15-7-67 and 
: fined Rs. 500. 

3. Caw FIR No, y o  datcd 2-5-65 u ~ s  292 II'CI'S. Pt. Strect acquitted 
by the court of' Shri IV. L. Kakkar AlIC: New Delhi on 6-6-77, 

4. Case FIR S o ,  r l r  dated 19-3-65 u p  292 IPCY S. Kotla Mubarakpur 
New L)elhi. The accused was acquitted 011 30-3-68 by tlie Court of Shr i 
B. B. Tondon, SDM, Xew Delhi. 

5. Case FIK No. ~6 dated 15-10-65 ujs 292 I I C  P. S. K.  M. I'ur, Delhi 
Convicted for one month on 5-3-67 by the court [of Shri L'mesh Sehgal 
MIC, New Delhi. 

6. Case FIR KO. 130 dated 30-3-65 UIS 292 IIJC P. S. Hauz Quazi Delhi, 
Convicted for three months by thc wurt of' Shri A. C. Kher MIC Dclhi 
on 22-4-68. 

7. Case FIR KO. 510 dated 30-9-65 U, 'S 292 IPC; 1'. S. Kotla Mubarakpur 
court of Shri Jagmohan hlIC:, New Delhi. 

8. C;ase FIR No. 1236 dated 16-1 1-65 u/s 292 IPC, P. S. Pt. Street Xcw 
Delhi. Acquitted by the court ol'Shri U~tiesli Sehgal MIC New Delhi. 

9. Case FIR No. ' * I  268 dated 24- I I -65u/s 292 II'C, 1'. S. 13. Street, Ncw 
DeIhi. Acquitted by the court 01' Sh. Ulncsll Sehgal MIC New Delhi on 
7-3-67. 

lo. Case FIR No, I 156, datcti 27-1o-Cir, u,k 2!,2 IPC, P. S. Pt. Street, 
IVew Dclhi. Acquitted by the cuurt of Sh. Umesli Sehgal, MIC Xew 
.Delhi on 7-3-67. 

r r .  Case FIR KO. 1031, datcd 27-@5 u/s IPC:, P. S. Strc-ct New Delhi. 
Convicted for 1 5  clays 1)): the court cif Slni Uxncsh Seli;!,al, MIC New 
Dclhi on 7-3-67. 
.. 12 .  Case FIR Xu. 647 dictef' ;-12-65 u/s 292 II'C P. S. Kotla Mubarak- 
pur, convicted for I mmlt11 0:. ; -3-67 I)y tlic: colrt of Shri Uxnesh Sehgal, 
MIC: New Dcllii 
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I 13. Case FIR No. 1266, dated 24-1 1-65 U/S 292 IPC P. S. Pt. Street, 
New Delhi on 7-3-67. 

14. Case FIR No. 609 dated 12-1 1-65 u/s 292 IPC P. S. Kotla Mubarak- 
pur New Delhi. Convicted for one month on 79-67 by the court of Sh. 
Urncsh Sehgal MIC, New Delhi. 

15. Case FIR No. 231 dated 4-3-66 u/s 292 IPC P. S. Pt. Street New 
Delhi, the accuse:l was acquitted on yo-3-68 L)). thc court of S11. B. B. Ton- 
do11 SDM, Nf*3b\ llelhi. 

16. Case Flli Yo. 69 dated 21-1-66 u/s 292 IPC PS. Pt. Street, New 
Delhi. Acquitted I J ~  the court of Sh. 13. B. Tondon, MIC, New Uelhi on 
30-3-68. 

17. Case FIR No. 122 dated 5-2-55 U ' S  292 IPC P. S. PC. S:reet, New 
Delhi. Acquitted by the court of Shri B. B. 'I'onlon .UIC New Ddhi 
on 30-3-68. 

a 18. Case FIR KO. :;';9 datcd 29-3-6!j u's 232 IPC: P. S. Pt. S:re::, N:N 
I)c.ihi. Acquitttd b!. t I I C .  m u r t  n!' Shri B. B. 'roncl3n M[C Nw D :l;ii 
011 30-13-68. 

19. Case FIR No. 604 datccl 31-6-66 u,'s 292 IPC PS. Pt. Street, New 
Delhi.!Convictcd fhr I j days b!. the court of Shri Umesh Sehgal MIC 
Ncw Dclhi on 7 - 3 4  7 .  

20. Case FIR No. n 14 datcd 2 8 - 4 6  u, s 292 IPC PS. Kotla Mubarak- 
pur New Delhi . Convictrd ii)r one ~noxith by the court of Shri Umesh 
Sehgal MIC, Xrw Dclhi on 7-3-67 

21. Chse FIR No. 325 dated 15-6-66 uis 292 1PC P. S. Kotla M u -  
barakpur New Uelhi and fined Ks. 500 on 7-3-67. , 

22. Case FIR No. 141 dated 8-3-66 u,'s 292 IPC P. S. Kotla Mubarak- 
pur, New Delhi. Acquitted b y  the court of Shri B. B. Tondon, !vIIC, New 
Delhi or1 yo-3-ti% 

23. Case FIR No, 9j.l dated 6-4-68 LI 5 i , p I P C  P. S. Parliament St., 
New Dclhi. 

(i) St:. 1)~1rlnld1 Si~lgh, S!O Sh. Snnt Sing11 r o 2 2 :  Babnr Rmd,  NEW 
llclhi. 

{ii) S k i  lillupinder Si1y11. s o Sh.  DLII.I~I~II Singh r,'o 22, Babar Road, 
N t v  Ilrlhi. 

iiii) Sh. Kulbir Singh. s ,  o S11. Durla1111 Singh, r o 22, Babar Koad, 
New Dclili. 

24. CBSC FIR NO.  ti)^. rlatcd 24-65 u .; 991 IPC PS. Pt. Street, Xew 
Dclhi convicted tl:e court 01' 1 .  1 . I ' : i ,  I ,  Kew Dellii on 
30-3-68 for I 5 thy. 

25. Casc FIR IVo.  IT^!, datrcl 21-1 1 4 ;  11 , 1~1.2 IPC PS. PC. S: rx  , 
New Delhi. 

( i )  Durlat.h Sing11 5 o Sh. Snnt Singh, r,'o 2 2 ,  Babnr Road, Ne\v 
Delhi. 

(ii) Sh. Kulbir Silyh s,'u Sh Durlnbh Si~~gl ; ,  r;o nn, Baba. R o d ,  
New 1)rlhi. 



(iii) Sh. Bhupinder Singh s/o Sh. Duriabh Singh, r/o 22, Babae 
Road, New Delhi. 

26. Case FIR No. 1291, dated 4-12-67, 292 IPC PS. Pt. Street, New 
Delhi. 

(i) Sh. Durlabh Singli s/o Sh. Sant Singh rlo 22, Babar Road, New 
Delhi. 

(ii) Sh. Kulbir Singh s/o Sh. h r l a b h  Singh, r/o 22, Rahar Road, 
New Delhi. 

(iii) Sh. Bhupinder Singh s/o Sh. Durlabh Singh, r/o 22, &bar Road, 
New Delhi. 

27. Case FIR No. 76 dated 16-1-68 u's 292 IPC P. S. Pt. Street, New 
Delhi. 

( i )  Sh. Durlabh Singh, s,'o Sh. Sant Singh, r/o 22, Habar Koad, 
S c u  Delhi. 

(ii) Sh. Kulbir Singh, sin Sh. Dirlabh Singh, r,o 22. Rabar Koad, 
New Delhi. 

(iii) Sh. Bhupinder Sinqh. 9 o Sh. Durlahh Singh, r o 22, Babar Road, 
Nrw Delhi. 

28. Case FIR KO. 316 dated 13-3-68 ufs 292 IPC. P.S. 1%. Street, New 
Dclhi. 

(il Durlabh Sing11 sjo Sh. Sant Singh, r;o 2 2 ,  Hal~ar Koad, New 
Delhi. 

(ii) Shri Kulbir Singh slo Sh. Dxlabh  Singh, r,o 22, Rabar Koad, 
New Delhi. 

29. Case FIR No. 369, dated 30-3-65 U/S 292 IPC P. S. Pt. Street, 
New Delhi. The case was cancelled on 18-9-65. 

30. C;asc FIR No. 64 dated 20-1.-66 U I S  292 P. S. Pt. Street, New 
Delhi on 30-3-68 both the accused (Durlabh Singh and Kulbir Singh) were 
acquitted. 

31.  Case FIR NO. 340168 up291 IPC P. S .  Pt. Street, New Delhi. Aquit- 
ted by the court on 30-4-74. 



APPENDIX X V  

STATEMENT M A D E  BY THE M I N I S T E R  OP I N F O R M A T I O N  
AND B R O A D C A S T I N G  I N  R N Y A  SABHA O N  17-1 1-77 IN ANSWER TO 

P A R T  (B) OF UNSTARRED QUESTION No. 214 

Advertisin6 Policy of the Government 

T h e  Directorate of Advertising and Visual Publicity, which ir the cen- 
tralised publicit). organiaation of the Government  of India, placex adver t le -  
ments i n  various newapaprrrr and periodicals on behalf of Ministries a n d  
Departments  of the Govrnment  of I n d i a  and their attached and  rubordinate 
d i c e s  and a number of autonomous bodies. T h e  primary objective of 
Governmrnt  ad  vrtising is to scrure the widest possible publicity coverage. 
Political affiliations will not be taken into account in placing Government 
advertisements. Advertisements will not be isaued, however, to newspapers 
a n d  periodicals which incite communal  paaaions or preach violence or offend 
aocially accepted conventions of public decency a n d  morala. 

2. A balanced a n d  eqriitable placing of advcrtirernentr is aimcd at.  
Government  advertisements arc  not intended to be a measure of financial 
ar i r tance.  I n  purluancc of broader social objectives of Government, how- 
aver, weightage or consideration will be given to : 

(a )  Small and mrdium newspapers and periodicals; 

( b )  Language nrwspapers and periodicals ; 

(c) Spccialiscd. scientific and technical journals ; 

( d )  Papers and periodicals being published especially i n  backward, 
remote or bordrr areas. 

(c)  Any other category which Government  may consider appropriate  
for spccial and  bonafidr reasons. 

3. Small, medium and big newspapers periodicals shall be cate- 
gorised as under: 

( i )  Small : Uyto  13,000 of rirrulation 

(ii) Medium : Between 15,000 and  go,ooo d circulation 

(iii) Big : above 50,000 of circulation 

4. I n  srlecting newspapers for placing advertisrmentr,  the following 
ccnridcrations will be taken into account within. the fund4 available : 

(a )  T o  aim at  coverage of readers from different walks of life, parti- 
cularly in the case of national campaigns. 

(b) T o  e a c h  apecitrc wctioas of people d s p e n d i n ~  upon the  mewage. 
of advrr~isemcnta.  



(c) T o  m e  only newrpapers/periodic.Ir with a minimum paid cir- 
culation of not leas than  2,000. Relaxation will be made in the  
care of the following : 

(i) I n  the case of Urdu  a n d  Sindhi language papers and  specialised, 
~cient i f ic  a n d  technical journals, the minimum paid circulatioa 
of xooo will qualify for Government advertisemnnts. .. 

(ii) I n  t h e  case of Sanskrit papers and  papers published especially 
in the backward, border and  remote areas or in  tribal l anguagef '  
or pr imari ly  for tribal readers, the minimum paid circulation 
of 500 will qualify for Government  advertisements. 

( d )  T h e  newspapers/periodicaIs should have uninterrupted and  re- 
gular  publication for a period of not less than one year. 

(e) T o  use only genuine newspapers which circulate news or writing1 
on current affairs likewise to use only s tandard journalslperiodi- 
cals on a science, ar t ,  l i terature, sports, films, cul tural laffain,  
CtC. 

(0 House magazines and  souvenirs shall be excluded. 

( 8 )  'Pulling-power', production standards and the language amd 
area8 that  are  intended to be covcrcd. 

5. I n  regard to production standards, t h r  following specification8 shall 
apply : 

A daily newspapers should have a minimum of fou r  pager daily a n d  
rhould be having siae not less than 45 cms. x 7 standard col, width or equi- 
valent printed space. Weeklies and  fortnightly rhould have the following 
size a n d  number  of pages : 

Print area not less lhnn Minimum mmkr qf mu 
30 cms x 4 cols . . . .  . 8 or cquivalcnt printrd s p a r  

Periodicals other than weeklies and  fortnightlier should h a w  the following 
rize and  number  of pages : 

18 omc x n cob.  . . .  40 

fxceptione will be made only in  the c a w  of papen/per iod icdr  being pub- 
iiahed i n  tribal language6 or for tribal audience. 

6. For  big a n d  medium paperr/periodicals, the circulation will be accept-  
r b l c  on the  banis of a crrificrte from a profewional and  reputed body or 



institution. In the case or small papers/periodicals, the circulation figure 
should be certified by a registered Chartered Accountant. The circulation 
 figure^, if proved incorrect, will render the paperslperiodicals ineligible for 
adverti~emens, besides any other action which Government may deem 
appropriate. 

The rate-structure for Government advertisement3 will be bawd on the 
principles enunciated above. 



APPENDIX X M  

MINISTRY OF INFORMATION A N D  B R O A D C A S T I N G  

k i w  Ddhi,  the ~ 3 r d  Jut&, 1976 

OFFICE MEMORANDUM 

S W D J ~ C T  : Advertieementa through newspapera by Government Orga- 
nisatione, public sector undertakings and autonomous bodies- 
role of the Directorate of Advertising and Visual 
Publicity of the Ministry of Information and Broadcasting. 

T h e  underrignrd is directed to say that the role of the Directorate of 
Advertising and Visual Publicity of the Ministry of Information and Broad- 
casting in the isauanrr of advertisements to newspapers/pcriodicaI~ on behalf 
of the Ministrim and Departments of Central Govrrnmrnt  as well ~s the public 
sector undertakings and a u t r ~ o r n o ~ ~ s  bodies under their control has been 
under consideration for some t imr and certain decisions havr  now been takrn 
with the approval of the Cabinet. 

2. Government have been pleased to decide that,  while it is not intended 
that  the Directorate of Advertising and L'isual Public~ty should take over the 
total advertising ~ o r k  on behalf of the above o~ganisations, it should havr 
the  final authorit? in certain respects. In  thesr matters, the role of the 
Directorate of Advrrtising and Visual Publicity would cover, without rxccp- 
tion, all Minissries and Departments and all public sector undertakings and 
autonomous and salutary bodirs. 

3. T h e  size of th r  adt,ertising effort to be put in by a certain organisation 
would be within its discretion, since this would be related to actual require- 
ments as well ar funds availablr t o  i t  for the purposc during a year. It  would 
alro be for the organisation concerned to decide whether it would like to use 
t h e  Directorate of Advertising and Vinual Publicity for the physical work 
connected witb advertising, ruch as viruaiisation, designing and other tech- 
micd work, or whether it would like to d o  the physical advrrtising work itlelf 
or utilisc a n  advertising agency for the purposer. However, the IXrectorate 
cf Advertising and Visual Publicity vhall havr the final authority in rrgpect 
ef the following :- 

(i) T h e  ~elect ion of newspaperr/pcriodiclIs for the rntirc advertisin6 
work of the organination concerned. 

(ii) T h e  Advertirement rates. 

4. I t  ir d r o  ruggested that  the quantum of advertiring work to b e  give. 
to t h e  different nempapers/periodicalr 80 selected may be decided by t h r  
Directorate of Advertising and Virual Publicity. 



5 .  Except when it handles physical advertising work also, the  Directora te  
of Advertising and  Visual Publicity would not chargc  for the  services men-  
t ioned above. 

6. Thc Dircctwatc. of Advertising a n d  Visual Publicity is becing di rected 
to give full considrration to the  advertising requirement  of each organisation 
a n d  rcmain in consultation with them.  T h e  Directorate of Advertising a n d  
Visual Publicity is also being directed to  ensure tha t  no delay is caused i n  
carrying out  the advertising work of a n y  organisation as a result of these 
a r r angemrn t s .  I t  is requested tha t  t he  organisations concerned may also 
build u p  working rrlations with the  Directorate of Advertising a n d  Visual 
Publicity in o r d r r  to i m p l e m r n t  the  above decisions. 

7 .  This communicat ion is being issued in  pursuance of the decision taken 
by the  Cabinet that a directive be issued to  all Ministries, Depar tments ,  
unde~, takings  and  organisations under  t h r  Centra l  Government ,  inc luding 
natiunalised banks, t rques t ing t h e m  to comply with t h r  instructions conta ined 
in paras 2 -3  abovr .  All Ministries a re  rrquested to  convey the directive to  
the  public scctor undertakings a n d  other  organisations under  their control.  
A ropy of this Office M e m o r a n d u m  is br ing sent also to the Cha i rman ,  
Hurrau of Public Enterprises. 

8. It is requested that  the receipt of this communicat ion kindly b r  ack-  
nowl rdyrd .  

Sdj-  
Oficcr on Special Dull. 

T o  
Srcrr tar i rs  of all Ministries in Government  of India .  

Copy to  : 

Thc  Chairman, Bureau of Public Enterprises. New Delhi. 



APPENDIX XVII 
Stat~nwnt of Cnncltuinns/Reromm~ndationr 

SI. No. Para of MinistniDcpartment 
Report 

I 1.6 Ministry of Information 'rhe Action taken notes on recommendations/observations made by the 
and Broadcasting. Committee in their I 73rd Report (Fifth Lok Sabha) on the Directorate of 

Advertising and Visual Publicity were received from the Ministry of Information 
and Broadcastin!: in-July, 1976 instead of November 1975. There was thus 
a drlal- of more than g months in furnishing action taken notes. The 
Ministry of Information and Broadcasting have apologised for this inordinate 
delay. The C:ommittec would, however, like to emphasise that action on 
recommendations'observations made by them should in future be initiated by 
the Ministry of Information and Broadcasting soon after presentation of Re- 
ports to the Honsr so as to avoid delays in furnishing of a action taken notes 
to the C~mmittee. 

Do. The Cornmitter note that the percentage share of 'display advertisement 
in terms of c o ~ t  in the caye of small and medium newspapers has gone up from 
66.47 per crnt in 1967-68 to 70.53 per cent in 1975-76 an increase of 4 per 
cent in a pcriod of 8 years. The Committee are not impressed by thii achieve- 
ment. The Committee, therefore, reiterate their recommendation that it should 
be possible for Government to give an increased percentage of the display 
advrrtisements to mrdium and small newspapen. 

Do. The Committee have not been furnished separate figures of percentage 
expenditure on advertisement in Hindi Newspapers/periodicds. I t  is, how- 



Do. 

Do. 

cver, a mattrr of satisfaction that in the case of Hindi and other regional 
languages newspaper and periodicals taken together, the said percentage 
increased from 57.8 per cent in 1971-72 to 65-08 per cent in 1975-76. The 
Committee have also been assured that "no discrimination in the rates of 
advertisement is made on the ground of the language of the papers/periodicals." 
it is essential that no Indian language newspaper or periodical finds itself at  a 
disadvantage when pitted against English language publications of a comparable 
character. 

'The Conirnittee note that Government have accepted in principle their 
recommendation for a comprehensive readership survey with a view to deter- 
mining whether advertisements do in fact reach the class of readers in view 
and also give the best return for the outlay. With the Ministry of Information 
and Broadcasting already having a Directorate of Evaluation for feedback 
studies and adequate expertise in the Indian Institute of Mass Communication, 
such a survey should not be too difficult. The Committee urge that the job 
I)e expedited and the results co~nmunicated to them without delay. 

I 

Having Found that the milli-rates (rate per centimetre per 1000  circulation^ 
for newspapers/periodi~aIs published from the same station in the same language 
and having more or less the same circulation varied in ratio of nearly I to 3, 
the C'ammittee had recommended, inter alia that "Government may lay down 
uniform rates for newspaper/p-iodic& published from the same station in the 
same language and having more or less the same circulation". According to 
the information furnished to the Consultative Committee attached to the 
Ministry of Information and Broadcasting on 29th July, 1976, Government 
had decided, in principle, that weightage will be given to small, medium and 
language papers and "when circulation is the same, rates will not be lower 
from the one newspaper to another on the ground of language." Answering 
supplementarirs to Starred question No. 27 on I 1-8-76, the Deputy Minister 
of Intmnation and Broadcasting informed Lok Sabha that a Committee 
consisting of the Ch id  Cost Accountant and the Financial Adviser and of the 
DAVP was going into the rate structure. The Committee are strongly of the 



view that there should be no discrimination in advertisement rates on the 
ground of language. 

6 I .  35 Ministry of Information The Committee note that the Fact Finding Committee on Newspaper 
and Broadcasting. Econo~nics had considered 50 : 50 ratio between news and advertisement as 

a 18ir one only "as long as the present shortage of newsprint continues". The 
availability of newsprint having eased since, Government should consider 
the question of giving a greater share of its advertisements to newspapers 
which devote more space to news than to advertisements and also lay down 
other suitable norms. 

Do. 

Do. 

The Committee are surprised that even though advertisement policy anno- w 
unced in 19 j r contained a provision for the withholding of advertisements I e  

from newspapers which "habitually indulge in virulent propaganda inciting 
communal passions or preaching violence or offended socially accepted con- 
ventions of public decency and morals", no lists of Newspapers/periodicaIs which 
are blacklisted for such indulgence are maintained by the Ministry of Infor- 
mation and Broadcasting. The Committee cannot see how in the absence 
of precise information, Government can offer or deny advertisements on a 
principle basis. The Committee reiterate their earlier recommendation 
and urge Government to make sure which newspapers/periodicaIs are given 
to indulging in such pernicious practices and blacklist them specifically. 

The Committee welcome Government's orders of June 1976 assigning a 
greater role to the DAVP for handling advertisements of Ministries and Public 
Undertakings and also making it the final authority in respect of the (i) selec- 
tion of newspapenlperiodicals for the entire advertising work of the organisa- 
tion concerned and (ii) the advertisement rates. The Committee have been 



g I - 55 Ministry of Information 
and Broadcasting 

informed that total advertising expenditure by the public sector undertakings 
was Rs. 4-80 crom in 1971-72y Rs. 5.69 crores in 1972-73 and Rs. 5-93 mores 
in 1973-74. The total expenditure incurred on behalf of Government-owned 
companies by DAVP for press advertising was Rs. o. :I crore in 1971-72, Rs. 
o. 75 crore in 1972-73 and h. 0- 20 wore in 1973-74- The details given in 
para 1-45 indicate that public undertakings had been giving a substantial 
share of their advertisements to private agencies including agencies not l l l y  
owned by Indians. 

The Committee reiterate their recommendation that DAVP should spare 
no efforts to improve its skill so as to win the confidence of the Public Under- 
takings in the mattrr of display advertisements and to reduce to the minimum 
their dependence on private advertising agencies. 

As early as March, 1970, Rajya Sabha adopted a Resolution to the effect 
that all Governn~ent advertisements, including advertisement of Railways, 
Statutory Corporations and public sector undertakings should be 
done only t h r o y h  Indian-controlled and Indian-owned advertising 
agencies, and that no such advertisements shall be issued through C" 

foreign advrrtising agencies whether wholly or partly owned or controlled by 
foreipers. 'I'he riori~is laid down for accreditation of advertising agencies to 
DAVP clearly stipulate that 'only such advertisin? agencies are eligible for 
accreditation to the DAVP a5 are owned and controlled entirely by  Indian 
nationals'. Durin~ the course of evidence on the working of IMVP, it appeared 
that in some casts, Indian shareholders of foreign ;!dvertising agencies had set 
up wholly Indian Companies, appamtly to gain -accreditation to DAVP. 
It dso appear:d that in the case of three such 1nd:an Companies, the normal 
requirement that 311 advertising agency must, in order to receive accreditation, . 
have carric.tl on nyn1c.y business for a minirn~~rri  period of one year, had been 
waived. T l ~ c  (;on~rliittc.e had then called u~wn Government to go carefully into 
the question 01' cnvr~tmhip of adve! tising agencies iq order to make sure that 
they were 'tnlly i.r.!i;\n and not ~nercly a covcr for fbrcign interest'. There 
being reason. :O I;.;rt.   hat foreign owncrsl~il. and control though cstensibly 
discardrd. rtl;i\- still continue in devious ways, the Co~nmittee wculd urge 



Government to take special care in ascertaining that DAVP accredited arlver- 
tising agencies are in fact owned and co~rtrolled entirely by Indian nationals. 

lo I - 59 Ministry of Information In 1966 the Chanda Committee examined the role of DAVP and recommen- 
and Broadcastirlg ded modifications in its functions and the strengthening of its professional skill 

at higher levels. It did not, however, suggest or even consider the issue of turn- 
ing DAVP into a commercial organisation. The classified advertisement budget 
of DAVP has since grown to Rs. 2 crores. In para I .  84 of their 17grd Report, 
the PAC had recommended entrusting to DAVP the publicity work of Public 
Undertakings. Government had also bcrn asked to examine in detail the 
feasibility of converting DAVP into a cornmcrcial organisation, and pending 
such examination, to set up a Committee consisting of representatives of both 
the houses to give guidance in the matter of advertising and publicity. From 
the reply of Government, it appers that Government are averse to the idea oa 

of converting DAVP into a commercial organisation since, in its view, " D N P  
is not working with lhe motivation of profit or exploiting any kind of resources". 
To the suggestion of the Committee that DAVP should be reorganised into 
various divisions, such as, newspaper advertisement, printed publicity, posters 
etc., and run on commercial lines, the representative of the Ministry argued 
during evidence that the matter needed to be examined, especially in regard 
to the aspect of commercial costs. Government's reply is silent on this point. 
The Committee reiterate their earlier recommendation and expect that Gove- 
rnment would undertake a comprehensive study in order to help DAVP fulfil 
its role as a medium of mass communication, improve its quality of service and 
win the confidence of its customers through competitive rates and excellence of 
professional skill. The outcome of such a study and the steps to be adopted 
thereafter should be communicated to the Committee. 

GMGIPMRND-LsI-3084 LS-16-3-78- I loo. 



.SI. . NnmeofAgenr ' Agency SI .  Name o r ' ,  A&?! A g e n q  ~ 

N 0. 
., No. No. No. 

, 
DEtWI. j 3  Oxford Hook & Sra r~one rv  

, t  

69 
Company, S c ~ n d r a  House, 

24. Jain Book Agency. con .  1 1  Cornauphr  Place . New 
naught Place. New Delhl. ' Delh~--.i .  

I 

25. Sar Naraln & Sons ,  7 1 4 1 ,  3 34. People's P u b l ~ s h ~ l  g House ,  ' - 7 6  
Mohd. All  I)azar.Mori Ran1 Jhansl  R o d d ,  N e w  r_ , 
Gate.  Delhr. Delhi 

26. Atma Rap. 8i S o r s .  Kash- . . g 35. T h e  U n ~ t e d  Book Agency, f $  * ,  ! 
mere Gare, Delhi-6. 48, Amrlr h u t  Marker ,  

Pahar Gan] ,  N e v  Delhi .  9 
27. J .  M: Ja!na,& Brorheis. I I 

M o i l  ( r a ~ c .  Delhi.  36; Hird Bonk I i u m e .  Qt. 95 
Janpa th ,  N e w  D r l h ~ .  

28. T h e  Crnrr :~l  Ne\r.s Agency. 1 5  * i 
,23190, C o n n a u g h ~  Place, 37. Bookuoll. 4 ,  Sanr Naran- 96 * 

New D e l h ~ .  k a r ~  Colory. K ~ r r g s u ~ y  ' . 
Camp. Delhl-y. , 

49 .  T h c  Etlrl ish Book Srore, 20 ' 
7-L .  .Connaughr Circus, MANIPCK 
Xew Dclh!. ,  

, ,  , , 38. S h r l  N Chaoba Slngh. , 77 
News Agc~ir.  K m l a l  Paul % 

30 Lakshml Bonk Srore,  42, 2 3  ' Hlgh School Annrxe.  
M u r ~ c ~ p a l h t a r k e r ;  Jan-  Impha1 
p a t h ,  N e w  Delhl .  

AGENTS IN FOREIGN 
3 1 .  Hahrcc Brolhcrs. 188 Lai- 27 ' LOUSTRIES 

parrai h l ~ r k e t ,  Deli  I-f .  39. .The  Sccre:ar) .  t . \ :abl~sh-  59 
men1 D e p a r ~ n i c r . ~ ,  The 

32. l ayana  Bool  f rpor, Chap- 66 High Cm~rnls lcm of India . 
parwala Kuan, Karol- l n d ~ a  Hcturr .  Aldwvch. 
Bagh, N r u  D e l h ~ .  LONDOh'  a;'. C.-2. 
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